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SHRI M. P. BHARGAVA (Uttar Pradesh) :
Mr. Chairman, Sir, to put the records straight |
want to say that nobody from the Treasury
Benches or from this side gave any assurance
that matters will be allowed to be raised for an
hour.

MR. CHAIRMAN : Now, let me proceed to
the debate.

THE PUNJAB REORGANISATION
BILL, 1966—contd.

THE MINISTER oF STATE IN THE
DEPARTMENTS oF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS (SHRI
JAGANNATH RAO) : Sir, may | make a
submission ? The Business Advisory
Committee has allowed four hours for the
passage of this Bill and we have spent four
hours yesterday. May | request you to fix a
time by which all stages of the Bill should be
completed ? There is the other Bill also.

t[ ] Hindi transliteration.
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MR. CHAIRMAN : | would like all stages
of this Bill to be finished before we adjourn in
the afternoon. The second Bill could be taken
up in the afternoon. We have to finish both the

Bills.
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MR. CHAIRMAN : I wish to finish both the
Bills by five o'lcock today. As a matter of fact,
the time allotted was in consultation with all
Members of the Parties in the Business
Advisory Committee and we have taken much
more than that. We are allowing even more,
but there should be a limit. By this afternoon,
five o'clock, we have to finish both the Bills. If
you take more time on this., you have to give

less time to the other Bill.

Mr. Patil. In the light of these observations.

| hone vou will be brief.
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¥ fordt s ag aroe e fediw 3%
T a fed & ot Snltw @9
T ¢ o wiea 9% a@ w oY feda &
a5 st q, &K suw ol
AT FT g g st anfar @
et T § agt SUT FvaTy T aae
g1 T g § W w0R, 1 w0
0 OF w07 FY Arandy Frer ffr wiw
% far a7 #¢ & o fawrw wT
anyafea § | o9 IETT aT AT W A
UF G ¥ @A gh 99 ¥ faww
g, &9 ¥t gy grlY, a8 A,
ag i g Nia &, gL AW H 1
T FrasR WY o i oy ara § e
&9 WTHT T JTE AW FT FS F47 a1
w2 € smw § g g o Aifa
DN AL P EIga | e
# ¥ 1§ forde sguem &
e WTqTT @ ST AT g ¢ A
T G A g Nfa AT aeg &
gar B wiltg ¥ 1924 H ot fx
afergre #Y oY fiF g% wrar 1 wiw fear
WA, SEHT §HAG w7 @ dF o
| wrfed a7 |ifE TuET W oF Ag-
frvar oft 1 ST AT S § sergfera
WYy AfEl @ ST g a7 el #7
ST A A FO FIOATC T ag T AT
wrr 7 awr =g, 3o © faw 2
Hragy W1 g s, Tfearae &}
T & QAR | fgear &7 4} 98
o &<t @t G g foeat saw FE
o T g A o
o FHT WG 9 gy AT gar Hi
el 3 faeolr o= ey =< forar Y &9
g fergeaT™ q T gY ST o7 WifH
AT FT g FHT AW Gl G
5 9 T EHIT , TR A @I |
e sgfaT g AT §, SR A
ITEY g¥ AT g & g i A 7g agur
g wfgd fe a8 T gT ¢, 11

[10 SEP. 1966]

Bill, 1966 6416

[T AT §, 97 ¥ AT § AN
sa% o ag 3t & & g o &5 s
TOWTST g7 wfed | fiedr samEr X
SUTRT Hid| § FIEIIEY 7, 347y @A
¥ war gAr arfgd, afsw ag i
ot fea=r F1 qar 7€ 1 qwT T
aTfT 8 | W &1 A9 T qare gt
1 g W oF s 8, aife §
A< ag v A7 depla @1 s |
&\ fafomar & ot qwar wrm 5 @ @
A o fegin sk g afee A e g
T W 1 3G AY § v Y A

T faet WY 727 & a0z 4| a1 WY g
s ¢ fr g & Aifg 7 1 =
a7 § 1 TEAAT T ST FEE S
T fFar ik gEw o1 o AT
fobw fad o% oot & o gawe T W
Ay &, g wepr @ ST €1 W
e oY weaew 2fwdt & ol § eiie
WX T ™ 9% I FHT FET
g af wEg 9T § ®E 7 ghy, i
g i 7 Y 1§ g9 = B
& v s ok fag 13 &% defufa-
gfer safafiy 6 o, i
dor-frde [y w7 AT WEF AT A6
1 o gu wdt v ouar aNg ¥ W
fowr o= %@ w=w 7 w1 qw 4@ g
7 99 ATES F 1T T W 4% F 9T
qg WA § % wrav & ara < 9§ darEy
ga i gicaman sig a54 | fa Ry
AT AT TTH AT F a7d & AT Fnay
qurEt a9 sETw gl ]
ggl wiw # and 1 foox 1 g A
FATAT T T § A WL WA H AGT Arar
2| T gt G9EY g W demET uw-
WTqY §F AT &, O ST a9t afa-
Gy & Ferar w1gq, g A qomer
¥ serem w7fgd | g SF o wrEr Wy
£ a1 A8y 7 5z wafew & § 5 @R
T & QT FTHT AT F g1 #X g



6417 Punjab Reorganisation
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DiwaN CHAMAN LALL (Punjab): Mr.
Chairman, | have very serious doubts in my
mind about some of the provisions of this
particular measure, whether they are likely or
not to pass muster before the High Court or the
Supreme Court. Personally | would have
preferred, what the late Prime Minis'er, Pandit
Jawaharlal Nehru, had done, namely, not to
divide the Punjab again. | would have preferred
that because he was a very wise man indeed
and he realised that the Punjabi language was a
language that was spoken throughout the
Punjab as it was. You take Haryana. People do
not seem to realise that even in Haryana
millions of people are settled down who came
away from West Pakistan whose mother tongue
is Punjabi. | do not go by the
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census report. The census report was doctored
and people whose mother tongue was Punjabi
said that their mother tongue was Hindi, and it
ison that basis | think that my hon. friend, the
Home Minister, has divided the Punjab again.
We saw the misery and the un-happiness that
was caused to millions of people when
Pakistan was  created, and | think if you were,
to look into the actual facts of the situation and
not go by a doctored report on the census, you
wiH realise that ~ what is happening in Punjab
is exactly what the Prime Minister, late
Pandit Jawaharlal Nehru, thought, namely, that
the whole of Punjab is really a Punjabi speaking
State. | and | am quite certain in my mind that
those who have claimed for a separation or
division of Punjab are the ones who will
certainly regret the fact that they claimed this
division. They will regret it in the end. They
are bound to regret j it because it is an unnatural
division. You are dividing Punjabi from Punjabi.

Take the case of a little village where | have
been allotted a little land. 1D my own right |
had about 10,000 acres of land in Pakistan.
In lieu of that 1 was allotted the handsome
sum of 300 acres of land which has now
been whittled down to about 100 acres under
the new legislation that has been passed. In
that village of Kharwan there used to be only
three Punjabi speaking families in the pre-

partition  days. Today out of 'he 3000
families  there are 3 famil'es which are
Hindi  speaking or Urdu speaking.  They

are Muslim iami-lies whose language is Urdu.
But this is the state of affairs throughout
Harya-ana, and | am very very sorry indeed
that this advice was given to the Government
to divide Punjab once again.

Mr. Chairman, | started by saying that |
am not so sure that some of tbe provisions
of this measure will stand up to a scruitny
by the High Court of the Supreme Court.
Let us have a look at clause 10 :

"(1) On and from the appointed day,
the eleven sitting members of the Council
of States representing the existing State of
Punjab shall be deemed to have been
elected to fill the seats allotted to the
States of

[10SEP. 1966 ]
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Haryana and Punjab and the Union
territory of Himachal Pradesh, as
specified in die Fourth Schedule.”

Then it says :

"(2) The terms of office of such sitting
members shall remain unaltered".

Clause 11 says :

"(1) As soon as may be afer the
appointed day, bye-elections shall be held
to fill the vacancies existing on the
appointed day in the seats allotted to the
State of Haryana.

(2) The term of office of such one of
the two members so elected, as the
Chairman of the Council of States may
determine by drawing lot, shall expire on
the 2nd day of April, 1968, and the term
of office of the other member shall expire
on the 2nd day of April, 1972."

This is completely anomalous What is
sought to be done under this is the fact that
one of the seats which may ce declared by
you, Sir, by drawing a lot shall expire on the
2nd day of April, 1968, and the term of
office of the other Member when you have
taken Jhe lot shall expire on the 2nd day of
April, 1972. This is a complete anomaly. Let
us have a look at the Fourth Schedule on
page 58 :

"1. Of the three sitting members whose
term of office will expire on the 2nd April,
1968, Shri Surjit S'ngh and such one of the
two members, namely, Shri Abdul Ghani
and Shri Chaman Lal, as the Chairman ct
the Council of States may determine by
urawing tot, shall be deemed to nave been
elected to fill two ot the seats allotted to th,
State of Punjab and the remaining member
shali be deemed to have been allotted to
fill on<» of the seats allotted to the State of
Haryana."

In clause 1 this is the procedure laid down.
Shri Surjit Singh Atwal has been made an
exception of in regard to this matter. He has
been allotted a seat in Punjab whereas
Moulvi Abdul Ghani and myself we have to
depend upon a lot to be cast by you, Sir, and
you will have to decide then, after casting the
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[Diwan Chaman Lall.] lot, whether Moulvi
Abdul Ghani goes to Punjab and | go to
Haryana or | go to Punjab and he goes to
Haryana.

Then in clause 2 of this particular Fourth
Schedule another me'hod has been adopted
and in clause 3 a still further, different method
has been adopted. Clause 2 says:

"Of the four sitting members whosa term
of office will expire on the 2nd April, 1970,
namely, Shri Anup Singh, Shri Jagat Narain,
Shrimati Mohinder Kaur and Shri Uttam
Singh Dugal, such one as the Chairman of
the Council of States may determine by
drawing lot shall be deemed to have been
elected to fill one of the seats allotted to the
States of Haryana, and the other three
sitting members shall be deemed to have
been elected to fill three of the seats allotted
to the State of Punjab."”

Why was not this particular method which
affects my old friend, Shri Uttam Singh Dugal,
adopted as far as the others are concerned
whose term expires in 1968 ? Why was a
different method adopted in the case of Sh' i
U.S. Dugal and his colleagues and my friend,
Dr. Anup Singh ? Why was it that a different
method was adopted as far as we three are
concerned, Moulvi Abdul Ghani, Shri Surjit
Singh and myself, ...

weaTe Tt fag gegendt (9m=):
gafi f5 s aRa &1 at S
&T U3q & A< ot g4 1 gieamm
STRY &7 T3 9T |
DiwaN CHAMAN LALL : Yes, my learned
friend is insapable of understanding anything
in regard to this matter. What | am suggesting

is this that if our addresses were Haryana
addresses. ..

SHRI G. RAMACHANDRAN (Nominated)
: May | rise on a point of order ? | can
understand a Member saying of another that
he does not understand but is it parliamentary
to say that a fellow-Member is incapable of
understanding ?

THE MINISTER oF HOME AFFAIRS

(SHRI GULZARILAL NANDA) : His capacity to
understand is better.

[RAJYASABHA]
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MR. CHAIRMAN : | do not thi»k
you meant to discuss that.

DiwaN CHAMAN LALL : | think the hon.
Home Minister has really not understood the
point that I am driving at. The point that | am
driving at is this. | wish he had not made that
particular remark. My friend. Mr. Panjhazari,
has not really understood the significance of
what | am saying and | am quite certain that
my hon. friend, the Home Minister, has not
understood the point that | am driving at.
(Interruptions) . He has not understood it
because he himself is guilty of making this
particular discrimination. He has made this
discrimination in the case of Sardar Dugal.
Moulvi Abdul Ghani and myself are the people
who are affected by this thing in regard to
these ma'ters. This is a discrimination. As |
said, Sir, there is one. method followed in
regard to ...

T TqAI} Ty dwgandt : <&
w7 9 o 7 77 5 Aq i
g fem wfem 9@ @ siewes faar
€r & f ot I qrwarg v W
g ¥ gfamm s/ Fomd | q@i &
agarc§ a e g & e g ew
W K 9 v oA fow sy F
AeT gt § 9 g & ST 9@ |

DiwaN CHAMAN LALL : Mr. Panjhazari
has not again understood the point. | am there
in Haryana, | am a voter in Haryana, | am a
voter in Jaga-dhri, |1 have my property in
Jagadhri. But, nevertheless, what has my
friend, the Home Minister, done? He has given
a seat to Mr. Surjit Singh Atwal. But as far as |
am concerned and MouM Abdul Ghani is
concerned., we have got to depend upon the lot
to decide whether we should go to Punjab or
we should go to Haryana.

THE MINISTER oF STATE IN im
MINISTRY oF HOME AFFAIRS (SHRI
JAISHKHLAL HATHI): You will not have to go
to Punjab.

DiwaN CHAMAN LALL: | hope not.
itis...

SHRIJAISUKHLAL HATHI: You
will be represented for some time.

As
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DiwaNn CHAMAN LALL : | want to

draw the attention of my friend, Mr.
Panjhazari, to this particular matter that
although | am a voter in Haiyana, nevertheless,
a lot has to be drawn by the honourable
Chairman of this House and according to that
lot, he will decide, it is not that I will be
automatically in Haryana. He will decide
whether 1 am in Haryana or whether Moulvi
Abdul Ghani will be in Haryana. That is the
point.

SHRI SURJIT SINGH ATWAL (Punjab) :
With your permission, Sir, | want
to make a suggestion that | am ready to go to
Haryana if he does not like to go
there.

DiwaN CHAMAN LALL : It has nothing to
do with Mr. Atwal. | am drawing the attention
of the Home Minister to ...

MR. CHAIRMAN : Two methods.

DiwaN CHAMAN LALL : | am going to
finish this point.

| am drawing the attention of the Home
Minister to this discrimination that exists. | do
know how it crept in or whether my hon.
friend, the Home Minister, was even aware of
these facts or not. | do not know how this dis-
crimination crept in. Look at the. second
portion. In the second portion, this
discrimination does not exist. There, in the case
of Dr. Anup Singh, Shrimati Mohinder Kaur,
Shri Jagat Narain and Shri Uttam Singh Dugal,
it is you, Sir, who will draw the lot and decide
which one of these people goes to Haryana and
which one goes to Punjab.

Look at the third clause. Again a different
procedure has been adopted. Clause 3 says :

"Of the four sitting members whose term of
office wiH expire on the 2nd April, 1972,
Shri Neki Ram shall be deemed to have been
elected to fill one of the seats allotted to the
State of Haryana; Shri Narinder Singh and
Shri Raghubir Singh shall be deemed to have
been elected to fill two of the seats allotted to
the State of Punjab; and Shri Salig Ram shall
be deemed to have been elected to fill one of
the seats allotted to the Union territory of
Himachal Pradesh." LI 24RS/66—2
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Now, these are the three methods. What |
am suggesting is this that personally | think
that when anybody goes to the High Court or
to the Supreme Court, | am quite certain that
there will be legal complications, a provision
of this nature will be challenged and if it is
challenged, it will be hard put to it to answer
in regard to this particular matter. | wish my
hon. friend had consulted me in regard to this
matter or consulted anyone of us who is
affected by this.

SARDAR RAGHBIR SINGH PANJHAZARI
The Home Minister consulted but
unfortunately you were not there.

DiwaN CHAMAN LAL : | was there. |
went to his room but he had gone to
Parliament. He was inside the Lok Sabha. |
did go to his room. But | wish that he had
consulted those who were affected by this
particular measure and if he had consulted
them, then probably this difficulty would not
have arisen.

PROF.  SATYAVRATA  SIDDHAN-
TALANKAR (Nominated) : Sir, it is very
unfortunate that I rise to oppose this Bill. |
oppose it because it is based on
communalism, | oppose it because it is the
result of pressure, | oppose it because it will
result in the disintegration of the countiy.

[THE DEPUTY CHAIRMAN in the Chair]

It is the result of communalism because
from history you will notice that it originated
in the form of a communal demand. In 1942
when the British Cabinet Mission came to
India, Master Tara Singh and Sardar Pratap
Singh met the Commission and made a
demand for Azad Punjab, if India were to be
partitioned. Now, it was the good sense of the
British Cabinet Mission that they did not
accept this demand. But later on, these very
people went and saw Mr. Jinnah, and made the
same demand. Mr. Jinnah also rejected it and
ultimately in 1947 when India was partitioned,
at that time also, Master Tara Singh wanted a
separate Suba for the Sikhs which he called the
Punjabi Suba. Of course, when India was
partitioned, there was a great demand for the
linguistic division of the country and Master
Tara Singh
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[Prof. Satyavrata Siddhantalankar.]

and his people thought that it would be better
for them to give it a linguistic touch to the
demand. Therefore, they raised the demand on
a linguistic basis. When this linguistic demand
was made by the Akali people . . .

SHRI NARINDAR SINGH BRAR
(Punjab): Master Tara Singh's demand was a
communal one but Sant Fateh Singh's demand
was for a Punjabi Suba.

PROF. SATYAVRATA SIDDHAN-
TALANKAR : It was a communal demand.
Then came the demand for an Azad Punjab.
But when India was partitioned, it was
changed into a linguistic demand because they
thought that linguism perhaps was a better
demand than the communal demand.
Therefore, so many linguistic demands came
up. It was said that they wanted Punjabi to be
included in the Eighth Schedule of the
Constitution. This demand was accepted
because it was a right demand. Punjabi being a
very good and prosperous language it was
accepted as one of the languages for the
Eighth Schedule.

Then another demand was made, namely,
that Punjabi should be made the official
language of Punjab. That was accepted in 1960
under the Punjab Official Languages Act.
Further on, the demand for the language still
persisted and a language department was
opened in Punjab where particular attention
was given for the cultivation of Punjabi and
ultimately a Punjabi University was established
in Punjab with an emphasis for the cultivation
of the Punjabi language. Now all this shows
that there was a genuine desire for the culti-
vation of the Punjabi language and all these
demandsi were accepted by the Government.

Madam, if this demand had remained
confined to the development of a language one
could easily understand the reasonableness of
the demand. But in-between the communal
demand again sprang up and Master Tara
Singh demanded that just as the Scheduled
Castes have got special rights, similarly the
backward classes among the Sikhs must also
be given special rights. Now this demand,
though communal in its
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background, was also accepted. Of course,
everybody knows that among the Sikhs there
are no Scheduled Castes; they do not believe
in the caste system; still this demand was put
forth and it was accepted.

DR. ANUP SINGH (Punjab) : I am sorry, in
theory there may not be castes but in practice
there is a good deal of caste system among the
Sikhs.

PROF. SATYAVRATA SIDDHAN-
TALANKAR : It may be there in practice. But
among the Sikhs generally there is no such
thing as Scheduled Castes or backward classes.
All are equal there. Therefore, this demand
was only a communal demand and that was
accepted.

Now again history takes a new turn and this
linguistic demand again takes the form of a
communal demand. In 1960, Master Tara
Singh launched upon a fast unto death. He
demanded that a Punjabi Suba should be
conceded. Madam, if all your demands for the
development of language are accepted, then
there is no reason for you to demand a Punjabi
Suba. Your fundamental demand was for a
Punjabi Suba based on the Punjabi language.
That was accepted. You were given the
Punjabi language and you were given a depart-
ment for the development of the Punjabi
language. Everything possible was given. Still
the demand went on. Here it again turns into a
communal demand. Master Tara Singh
launched upon a fast unto death. He went on
fasting for about a month or so; yet he did not
lose weight. God alone knows what inspired
him in his fast that for so manv days he
continued having the same weight.

AN HoN. MEMBER: Spiritual strength.

PrROF. SATYAVRATA  SIDDHANT-
ALANKAR : May be any strength but he did
not lose weight. And ultimately the Sikhs rose
against him and he was dethroned and Sant
Fateh Singh came on the scene.

Sant Fateh Singh demanded Punjabi Suba
on the basis of Punjabi language'. Now he
again gave it a linguistic turn. The question is
what was the logic' behind it.  The logic that
he propounded
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was just as all other provinces had been divided
on the linguistic basis like Maharashtra for the
Marathi-speaking people and Gujarat for the
Gujarati-speaking people, similarly Punjabi
Suba should be given to those who are Punjabi-
speaking people. But herein lies a difference
between Maharashtra and Punjab. In
Maharashtra everybody spoke Marathi. When
the cry of Maharashtra was raised, all the
Marathi-speaking people rose to a man for the
demand. But what happened in Punjab ? If you
take the old Punjab, then you have got
Haryana, Punjab and Himachal Pradesh.
Seventy per cent, of the people there are
Hindi-speaking. If you bifurcate them and take
out Haryana and Himachal Pradesh, even then
45 per cent, are Hindi-speaking people in what
is called the Punjabi Suba. The rest are
Punjabi-speaking.

SHRI NARINDAR SINGH BRAR : It was
a bogus census.

PROF. SATYAVRATA SIDDHAN-
TALANKAR : You may call it bogus but
others call it the correct census. The question is
that Punjab is not a uni-lingual State; it is a
bilingual ~State. Therefore, the States
Reorganisation  Commission opined that
Punjab should not be divided. It is very
unfortunate that though there was no
comparison between Maharashtra and Gujarat
and Punjab, they have bifurcated Punjab and a
Punjabi Suba has been carved out. This
Punjabi-speaking State has no parallel wih
other provinces and, therefore, | say that this
division is not a linguistic division, it is a
communal  division.  Therefore, as a
Congressman | decry it. | decry it not because
| belong to any other party but because |
belong to the party of Mahatma Gandhi who
taught us to work as one man, who gave us the
lesson of secularism. If secularism has to be
our concept, then the spirit of communalism
has to be washed away. Unfortunately, we find
that our Congress people., our Government is
being cowed down by those people who issue
threats of self-immolation. Today somebody
gives some threat and they bow before it.
Tomorrow Mr. Bhrpesh Gupta may take into
his head and say that he would pour kerosene
oil on himself and burn unless you make
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the country Moscow Red, Some other man
may say that unless you make the country
Peking Red, he would burn himself. Therefore,
this threat of self-immolation has resulted in
the partition of Punjab. And, therefore, | decry
this attitude. | decry it because India can
ultimately maintain its policy of secularism
only if it is not cowed down by such threats.
But what do we see today ? You see,
lawaharlal Nehru gave the gospel of
integration, but are we moving towards
integration ? Integration does not mean
partitioning of the country or balkanisation. If
we go on along this line, ultimately the whole
of India will be balkanised. Every part of the
country will ask for its own people and its own
Government. It is politicians' dominance, it is
the politicians' ambitions which  have
partitioned Punjab. Therefore, these politicians
should bear in mind that a day will come—as
Diwan Chaman Lall said—when the people
who have been instrumental for the partition-
ing of the country will regret the day when
they accepted the partition. The Government
will regret the day when they accepted this
partition.

DRr. ANUP SINGH : Madam, before | say
anything about the Bill itself | would like to
make a few observations. Firstly, | think
anyone who has the larger interests of Punjab
in mind or the interests of the integration of
this country cannot be very enthusiastic or
jubilant about the division of Punjab which, as
my friend Diwan Chaman Lall said, has
already suffered a great deal but this Bill has a
history and there is not much time at my
disposal to go into it and | deeply regret that
some of the partisan attitudes have been
injected into this debate at this very late stage.
The truth of the matter is that the demand for a
Punjabi Suba on a linguistic basis became
irrefutable and unassailable once we had
conceded that principle and | will come to the
points that have been raised by my friends
here.

Before Maharashtra was carved out, Pandit
Jawaharlal Nehru said in one of the party
meetings that there would be no more
divisions on the basis ot language but due to
the exigencies of the political circumstances,
the Government had to give in and the demand
for
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[Dr. Anup Singh.] Punjabi Suba became
accentuated and intensified. As for dubbing the
Sikhs as communal, | think that is rather unfair
because this has become a vicious circle. The
Sikhs are as secular in their outlook as any
other community but what is the true picture ?
Master Tara Singh represents, at the moment, a
very small fraction even of the Sikhs and to
keep on quoting him 'This is what he wanted in
1947 or 1949' is irrelevant. We must take the
recent past into consideration if we want to
assess the situation properly. He has been
repudiated by an overwhelming majority of the
Sikhs. The demand is based on language but
what has happened ? Unfortunately a section
of the Hindus—I will not say Hindus but a
section of the Hindus— whose proportion | do
not claim to know, disowned their own
language and said : 'Hindi is our mother-
tongue' and on that basis the 1961 census report
was prepared. | would like to remind my friend
here that the late Prime Minister characterised
that report as bogus and | think it was very
unfortunate and very unwise on the part of the
Home Minister to include the 1961 report as
one of the terms of reference. If we had left it
to the Commission itself, if language was
going to be the criterion I would personally
have given more time to the Commission and
asked them to go into the whole problem
properly, and to accurately and objectively
assess the language ratio and then carve out a
State. Anyhow the demand was accentuated
first because Punjab was the only exception, it
was made out to be an exception. Forget about
the Hindus or the Sikhs. The demand was
accentuated further because the Hindus
disowned their own language. It is a vicious
circle, or reaction. A new bitterness had been
created because of the issue of Chandigarh. |
am not going to go into the merits as to whom
Chandigarh belongs. | will indicate my own
preference a little later but some of the most
prominent Hindus, nationalists, otherwise
known as people with a secular outlook, joined
hands and they say that Chandigarh should go
to Haryana. It is a very interesting, rather
amusing situation. You first disown your State,
you are more interested in the Hindus
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in Haryana than in the people of Punjab. Let
us not try to blame anyone as a communalist. |
deeply regret that it has become a vicious
circle. The problem is, to use that very happy
phrase of Harold Laski: 'Where do we go from
here ?' This Bill embodies or has tried to bring
forward a reconciliation of the almost
irreconcilable points of view. It has its defects
but I think to say the Government always
capitulates to force is not the proper
appreciation of the situation. Every
Government has ultimately to bow down
before the collective will of the people which
has been expressed in a democratic way. Take
the history of any Government anywhere. To
say that they yielded to this demand is wrong.

PROF. SATYAVRATA SIDDHAN-
TALANKAR : Is it democracy ?

(Interruptions)

DRr. ANUP SINGH : | am utterly against it. |
will provide the kerosene for those who want
to immolate themselves. We should give credit
to the present Government for ultimately
bringing forward a solution which is not ideal,
and it cannot be because it seeks to reconcile
certain differences. The Sikhs have not
accepted it fully. Some of the Akalis in the
other House had walked out. The extreme Jan
Sangh people are not happy and they say that
this division should not have taken place but
the Government had to take into consideration
the realities of the situation. 1 am against this
division but it has been brought about not
deliberately by the Government and | also
repudiate the suggestion which | am told my
friend Abdul Ghani made yesterday that the
Government had a certain bias against any
community. Some of the sections of people in
Punjab may have bias one way or the other but
so far as the Government is concerned they are
above it. There may be some individuals who
have their own preferences but to accuse the
Government of any bias is wrons
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DR. ANUP SINGH : This is a demand from
the people of Punjab. If they jointly say that
they do not want it because it is a very
expensive luxury, I think the Government will
be willing to take the initiative to abolish the
Upper House.

I will make two or three suggestions. | take
it that the Bill embodies the demands and
aspirations of a cross-section of the people of
Punjab, not of any particular party, not of the
protagonists of one group or the other. The
new leadership which will emerge both in
Punjab and Haryana should rise above petty
parochial and communal outlooks and
implement this Bill in good faith and in co-
operation. Secondly, | feel that the Bhakra
Dam, its entire organisation with its
remarkable past achievements should have
stayed as the joint venture of the Punjab and
Haryana Governments. It has been taken over
by the Centre not for any ulterior motives, |
take it, but perhaps they thought they will be
able to run it better. I do not agree with this
because the past record of the Central
Government in many public undertakings is
not too commendable. Because most of the
Chief Engineers of the Bhakra organisation
were subsequently made Chairmen of the
CWPC and they have been managing
some'hing to tune of Rs. 700 crores, to take it
from them and give it to the

_—

t[ ] Hindi transliteration.
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Centre, | personally think, was not a very wise
step and | do hope that the people of Haryana
and Punjab will make a joint demand and |
hope ihe Home Minister will be good enough
to hand it back to the States where it belongs.

SHRI GULZARILAL NANDA : Which
State ?

DR. ANUP SINGH : Jointly. Let them
make arrangements about the details but do
not be over-anxious to take it over under you
because you have too many other things to
attend to.

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : Otherwise they will not have an
opportunity to play their own politics.

DR. ANUP SINGH : | feel that Himachal
Pradesh has a legitimate claim both in terms of
the population and resources in the new area
that has been added to it for full Statehood. |
personally do not see any reason why it should
be kept as a separate ca'egory.

And finally I would make an appeal to all
the protagonists of the Punjabi Suba and all
the antagonists of the Punjabi Suba to make
the best use of the present Bill and make the
necessary changes—if there are any desirable
changes—by common agreement, and |
understand from the informal discussion with
the Home Minister that he will be only too
happy if any suggestions are brought forward
even now. Even after the passing of the Bill, if
there are certain changes to be made, which
are designed deliberately for the good of the
Haryana and the Punjab people, some way will
be found out to incorporate them even at this
stage. Thank you.

Kumarl SHANTA VASISHT (Delhi):
Madam Deputy Chairman, there has been a
very strong expression of feelings on either
side about the Punjabi Suba and the creation of
ihe two States, and Members have shown a
good deal of feeling about it. Just now our
friend, | think Diwan Chaman Lall said, and
also another Member said that they wanted an
independent Punjab and that it was a very bad
demand and it wns not for the good, but | think
that we should have before us the background
for such a demand. Instead of blaming the
Akali Party for demanding an
independent
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[Khmari Shanta Vasisht.] Punjabi State, we
should get our facts again, rebrushed and
recollected that, when there was the demand for
Pakistan, where a large number of even those
who are to-day staunch opponents of the
Punjabi Suba, like some of the vernacular
papers of Punjab, some of ihe Hindu
Mahasabha people, or the Jana Sangh people
who came to be known as such later on, they
were all anxious that the Akali demand should
be for an independent Punjabi State so that the
demand for Pakistan could be defeated by this
counter demand. Nowadays we turn down the
Akali Party when they want a free and
independent State, and we forget that these
very elements, who are so much against the
Punjabi Suba now-a-days, were, at that time,
anxious that, to defeat the demand for an
independent Pakistan, they had to put a counter
demand like that hoping that that particular
thing could be utilised to defeat the demand for
Pakistan, and | think all the time this demand is
repeated infinitely, | should say, but this fact is
always overlooked. So | would like to
contradict my friend who said just now that
they wanted a free State and so on and so forth.
| had the privilege to be on the committee for
Punjabi Suba, and 1 am one of those who feel
that the Government's action has been
extremely right in this respect. It is not that
they have been p'essurized or that they have
worked under pressure or that they wanted to
create that State. But | feel sincerely that a very
genuine demand of the Punjabi people, which
was very longstanding, was denied for a very
long time and has, at long last, been admitted
recently now, in this year. This should have
been done long ago. It was a just demand but it
has been denied too long. Our friend, Diwan
Chaman Lall, also said that all over Punjab,
Punjabi is spoken. 1 personally feel that
Haryana is such a backward area that till
yesterday nobody knew what Haryana is, what
those people are, what their ways are, so much
so that some of us. when we were living in
Punjab, in that part of Punjab which is now in
Pakistan, where | spent a large part of my life,
at least my children, they used to refer to us as
Hindusthanis. We were in Punjab because we
belonged to this part of
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India. All the same they always used to say that
they were Punjabis and we were Hindusthanis.
There were people from this Haryana area also
in the district from where the Home Minister
hails, namely, Multan. There, everywhere we
were all referred to as Hindu-sthani people by
people from Punjab mostly, and they used to
even look down upon coming to Delhi, because
that was not their place. Lahore was the place
where everybody liked to go, and people were
very proud of Lahore, and very much attached
to Lahore also. It was to Lahore they looked up
to, and Delhi to them was almost a second
grade place. And nobody thought of Delhi
before partition. That was the sentiment and
the feeling of the people in Punjab at that time.
Therefore, everybody, even the Government of
India, | must confess, has been very very neg-
lectful and ignorant about the existence of
Haryana, the characteristics of the people there,
their way of life, their entire existence, | should
say. They have not known as to who these
people are, what they lived on, what their
culture was, what their traditions were, what
are their ways. They did not know anything
about them, but gradually they have to come to
know them. Now they feel that such thing as
Haryana exists. When the Akali demand came
again they began to express their fears greater
and greater and they had a lot of backing of the
people at large in their aspiration to have a
State of their own. | personally feel that no one
minority community should feel neglected or
aggrieved in the Union of India. Every minority
community must be given the assurance that
they shall be dealt with fairly and that the
major community wants to give them all kinds
of help, all sense of security and sense of
expression also. There are those of our friends
who feel that this Suba should not have been
created. | can appreciate their feelings and also
their anxiety. | can appreciate all that, but |
genuinely believe that this is not disintegration
of the country at all. | genuinely believe that
this is not a division of Punjab either, because
we do not visualise, we do not want, we do not
hope that there will be any migration of
population or that the people shall be separated
like
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that. If they do, I shall be very sorry; | would
not like it at all. But | do feel that when
Maharashtra was created, | think, a certain
justice was done to the people of Maharashtra,
and we feel that when a people feel that they
are going to be neglected, whether they be of
Maharashtra or Gujarat or any other area if
they feel that they cannot get justice from those
parts which are well off—the economic factors
also are very important; when one section is
very rich, whe her it is Gujarati or anybody
else, and the Maharashtrians are very poor,
mostly they are the working class people or
peasantry,—they are bound to demand their
own expression and their own way and their
own opportunity to run their affairs in their
own way. And to deny them that opportunity
would be very wrong indeed. So also if the
Andhra people wanted to have their own entity
and expression, it was only fair that we gave
them that. Therefore | do not at all feel that
this is going to cause any disintegration in the
country. If the Sindhis want their own way of
life, their own entity, their own culture, their
own ways, they have a right to it, and they
should have it. Only then they can go beyond
their own personalities, beyond their own
selves and mix with other people and become a
part of, or integrate with, other parts of the
country. So also if tbe Maharashtrians want
their own way of life, they have a right to it. So
also the Andhras if they want their own way of
life. And when the Akali demand came to be
considered, | think the sense of neglect was
equally strong in the people of Haryana also,
the feeling that they were very much
neglected, that there was no education there,
that there were no industries there, that there
were no development programmes there, that
their social services were neglected, that the
services in Punjab were predominantly manned
by people who are not from Haryana, bv
people who do not even understand about the
Haryana people. Therefore | feel that to have
more States is not eo-ing to create any kind of
disintegration. As a matter of fact, when
people are allowed to have their own
expression, they are bound to integrate better
with other States and other people. They are
going to appreciate other people a
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little more because they are allowed to have
their own expression. | may give an example
here, the example of the United States of
America. They had at one time 48 States. Then
it rose to 50 States. Now I think it is 52.

SHRI SYED AHMAD (Madhya Pradesh):
They are 51 States now.

KumARl SHANTA VASISHT : They are
probably almost 52. Anyway they will be 52
without any delay. The point is that every now
and then a new State is added up in the United
States of America. They are going on creating
or adding new States without any dis-
integration at all. It is the point of view of the
people there, their thinking, their education,
their feeling of nationalism, their interest in
their own States and their relations with other
people in other States, that makes the whole
country. It is not small States, it is not a
question whether they will make it or will not
make it.
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U.P. and Bihar are so big and so
dominating in many ways., and so backward
also—Bihar also—that they should be made
into so many States, so that the
communication is better, the administration is
better, the supervision is better, the
administration improves, there is greater
contact between the . . .

SHRI SYED AHMAD: Their temperament
would also become better.

Kumarl  SHANTA  VASISHT: Their
temperament would also become better. So |
feel that some of these bigger States should be
made into smaller States, so that their
administrations are better off

t[ ] Hindi transliteration.
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[Kumari Shanta Vasisht.] and viable, they
are more efficient, they are more able to look
after their affairs in a better way. But in bigger
States, sometimes the administration remains
at the total mercy of the District Collector and,
therefore, these States cannot really have all
the advantages which go with smaller States.
In a small area the administration can be very
very intense and better and more efficient
compared to a bigger State. Now, | shall come
to some other points.

THe DEPUTY CHAIRMAN
have to be very brief.

KumaRI SHANTA VASISHT : | feel that in
this Bill some of the assets and liabilities have
still to be looked into properly. For example,
the way all the Ministers from various States
hover round Delhi, they have to talk to the
Central leaders all the time. Half their time is
spent in meeting the Central leaders. | think
the Rest House should be divided equally so
that people from both the areas can make use
of it. | think it is a very unfortunate develop-
ment in our country that every State leader will
have to hover round Delhi. They have to come
here all the time and they have no time or
capacity to do anything including looking after
the affairs of their own States. The Central
Government should discourage as far as
possible any desire on the part of the States to
always run to the Central Government. It is not
a good thing if always they were to be tied to
the apron strings of the Cential Government
expecting some help from them.

: You will

Secondly, many of our Central leaders go
and interfere with the States. It is an extremely
bad thing for democracy and for the proper
working of the States. | am very sorry to say
that so many Ministers including our State
Minister from Delhi have been holding
meetings, have been giving material to the
Press and so on. They have been doing a lot of
work against the units or the States. That is
what is being done in various States including
my own Territory. At this rate the ruling party
or the Congress organisation cannot function
effectively or properly; nor can it work nicely
if the Central Government continues to
interfere, continues to patronise, conti-
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nues to keep them under their sway. It is a very
wrong thing. It creates innumerable difficulties
for everybody. We have seen what is
happening in Orissa. We have seen what has
happened in a perfect State like Maharashtra
where the Government is veiy good, where the
administration is very good and there was
honesty and integrity and so on. There was
some interference from the Central Minister
and the whole thing was made to collapse at
least for a few hours. Some Ministers resigned
and then took back their resignations and a
patch-up takes place. This sort of thing brings
down the dignity and the prestige of the ruling
party. The Government had a good name there
and it was enjoying a good reputation in the
matter of Government there in Maharashtra
and | think that ought not to have been inter-
fered with by any leader of the Central
Government. It is very unfair; it is very wrong
and | think the ordinary people feel very sore
about it that even those State Governments
which are doing a good job are being
interfered with by the Central Government.
Such interference by the Central Government
is extremely unjustified. In Delhi also we have
been the sufferers and victims of such
interference with the dissidents having
meetings and other things. They have
Ministers in the Centre but they are dissidents
in the Territory and by their actions they ruin
the Congress; they damage it. So the whole
thing is very wrong and unjustified on all
grounds, whether  on grounds  of
administration, or on grounds of political
astuteness or on grounds of expediency and it is
wrong also from the point of view of discipline
in the Congress. If the Prime Minister was so
keen that there should be discipline in the
Congress organisation she should have
removed this Minister from the Ministry and
seen to it that he does not create difficulties for
the Congress of Delhi.

SHRI ARJUN ARORA (Uttar Pradesh) :
Which Minister ?

KumARlI  SHANTA VASISHT: State
Minister from Delhi in the Central Gov-
ernment.

SHRI ARJUN ARORA What is his

portfolio ?
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Kumarl SHANTA VASISHT : Housing. It
is a misfortune; such interferences ought not to
be allowed. This is very bad for the discipline
of the party. They should not be doing this.
They should have asked him not to indulge in
these activities. | conveyed .

THE DEPUTY MINISTER IN THF.
MINISTRY oF HOME AFFAIRS (SHRI P. S.
NAsKAR): He represents Delhi, is it not ?

KumaRrl SHANTA VASISHT : It was very
unfortunate he was imposed upon Delhi and
he is our representative. | am very sorry.

SHRI AWADHESHWAR PRASAD SINHA
(Bihar): He is a duly elected Member from
Delhi. Anyway, all this has nothing to do with
the Bill.
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THE DEPUTY CHAIRMAN : Please wind
up. Itistime.

KumaRrl SHANTA VASISHT : | do see
why you are standing up in his defence when |
know privately how you feel about him and
how you have criticised him. What | am
stressing is that the Ministers ought not to be
allowed to interfere in the affairs of the States.
So also Haryana needs all the care and
attention. They should be allowed to have their
own leadership in the area and efforis should
be made to build up good traditions so that the
State will not fall into the same . . .

SHRI GULZARILAL NANDA: Whatever
there may be privately, views and sources of
discontent arising from any action of omission
or commission of a colleague, at any rate these
are not things which can be dealt with here,
particularly in this context.

tt ] Hindi transliteration.
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KumARl SHANTA VASISHT : They are
not very far off. These are some of the
problems of Central interference. Interference
by the Central Ministers is there in almost all
the States. Even in States like Maharashtra
where . .

THE DEPUTY CHAIRMAN : You keep to
Haryana.

KumARI SHANTA VASISHT: There-fore
what | am trying to say is this. They should not
interfere with these States. They should not try
to put their puppets there because puppets
won't work. They cannot administer any State.
If puppets are put up the whole thing collapses.
Therefore they should try to set up good
traditions and good standards in every possible
way. | would also suggest that the people in
the services should be drawn from other States
like Madras or Andhra who can look upon this
matter objectively and impartially. If only the
people of the neighbouring States are taken
into the services in these States, | think it
would not work. This is a big emotional
problem and about this creation of a Punjabi
Suba emotions are so deeply involved that
these people wfll not ordinarily do justice.
They will be either very antagonistic or very
pro in their feelings against each other. Only
those people who are non-attached and non-
aligned in this particular matter, whose
emotions are not involved in this, will be able
to administer the areas justly.

THe DEPUTY CHAIRMAN :
must wind up.

Now you

KumARl SHANTA VASISHT: Madam, |
wish the States well and | hope they will find
their own expression and they will grow from
prosperity to prosperity.

i} s e ag g (et ) -
gr-gamfa o, 99 F faaea F 5w
faer a7 33 99 & &7 39 9= & faan
&1 W 29 g | §o aar i @
ST W FIUE 7 AT ¢H ATHITA 57 HEA
% A T 939 F eI 9AT F geqn
& aT¢ i 9T F39 IOAT 3T q997 Ffew
gare. fadrefy gur & wrd /9 1 wiiww w7
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[ofr srrrrer srame gt
@) % T ot oy arer ark Ay
T #T AT o FEY AR T A
T 11 Fiferw 7 § Fis gz ghcamn
® &N FY Sy =T forun, A &
fegat 9 <o 3 A1 gEh a<w
TR et W —gaww § S X
Q% 7T §—gw ara #7 g g wfere
¥ @ § 30 §a ¥ wieg doma & @A
e A A1 N g & g fget
# @y avr A9t # ag fram o fE
9" FT FzArT I F7AT 4T F
HAMETT 9T A1 foai & g a=q &7
ffawr 7 § ) 3T F sT0 aT
e ¢ & a7 g s o
FTFAG FT 1926 FT 9 TEATd I AC
5 i sl are 7 Frafor 2 7 garr
91 ! 39 99g #1918 G« Gy ar
& 3w & sz gt &1 Ferfor g v &
AT 9T F40 | A1 § 39 fawr ¥ gw-
G TG @A Afa feg &7 § w9
®1 AR T & 79 goRT ST AT AT
qIT 9T FTAH E WA A T7 A A
qutf & =g g & 9 ¥ A,
¥ ATaTC 97 arfEre faar

gare sfava & wriai 3 ag wiew
T fif G T WA 15 9§
AIHIT 7 T8 AT ek, AfFer & gz 4%
& Ay & fr daa oF ardT R g
arr off §, @ v AT aw o
& gt T gL W F §9E aifeear
& 9 qUAC AN W& | IT 99 6/
W gu Ak @ A fegEl Ak
foat 3 @r¥ 71 @A g4, avwifaEm
»7 Y faw agt dar 1) 97 sre
¥ & ¥ &Y a1 gA% fan A § AR
q &t 99T @Y ga 7 ug wiow A fad
PE 41 T 08 AT & fag weay Oy
A g 9977 Well & o9, 7 adwm
g AT & faq ava a1 s 39 A

[RAJYA SABHA]

Bill, 1966 6442

5 o sy e Y Y, 3w A A fww
W 97, I a7 9 Y F7 fawre
FTT | W A9E ¥ & /G AT F AR
FW §F FAT oeqe A, [ Hell A AW
SET HAT ¥ g a1 F1 faa wwmr fw
o IfaT Wy amar & o= R wr €
AT TT G HY FIET AT TFaT § |
gafaa & frdga s =earg 5 S
FY ATE T FC 1 & I § 5 g
TEE AT W@ ¢, A1z IART A9 OE,
qod §& F FHIT AT FT A1E AT
g < gawi &t Atz &7 §, i e
TAg Y A AT §, Feww & A
97 AT g TfaRr § 1% q9mg 7 |
fea avg & 9o w@gr o, Fewatg & wmar
# TATT 9T, GTEEETfOEAT % eI 9T
HTET §T <@ 91, 48 AF AAAT AT §
gafad ST TAag @ & g |
gafed 3 wigai 8§ | fdga s
T1gat g 5 9t §© g1 T sEE A A,
form gt 3 wiq gAFT WA FT W A
Y gAY & 419 WA | ¥ FA A A
g1, 9 Wigd § w217 o 3w
FATET aE Y 59 49 F ARG I E
f& doma #1 fawraw w9F & maT )
AT FFEIT THHT 9EEF a7 AT o
AT HC AR @ AT TG At ) AggH
HUT FIF gF qUH ) AT AR ST A,
Gy &, 5t afaw rard & ag fgamae
F1 99 T T FEE ATH AT GRS
off ag gfcamom & & € o' €@ I 5
o 75 Wit @ o §, done & @ are
wTE & oA §, g g e gf a1 -
faa gY, fe doma #1 Jawei , afad
&, axerdr st o foredr aw
ot foradY smfeamsde dora § off, S99
At fged & wwit &1 aga v fger
o7, 9ga FH TTHES 9T, I T GIA Ay
FITET 97 IF ST ATH G FEAEN
T W IS G | AT AW T FIIA
AT P AT HIT FATET HGHH FA |
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€ arg &Y & aofr aff wgm R §
AT ATy ¥ AT FAT NG §
Fr @ Far 3 fir s agafa fae
A, WY I ATEET AIATHE &, Y
T §7 wagfag §f ar 9@y % W@
T wretae g, AT amar g 5
3% qfg 7T @l f frm ag &
IR ATFARTRAFAT & HTTT IT, WINT
Y 18 7 FT, qoArg H ASqI A AR
4t 7z &% 7@ 47 A agafe A w
w5 §97F F7 gRieA g Wi,
doTe dETgaT Agt g Tifgd, A FY
T ¥ w27 Frar TfeF )

sft fto fto waewnd : a2 A fgg
wnt & aatfa g @

oft srreTTg st gy qai ar
RATT 453 Y qvar §, AT 3@ @
w gfaa |

T Y FY S TR AT R AN T Q@
& &tz 7, F awy o & god w18 ey
T TN, YNIFT R P RIS
1 g9 FC $T @G § | Fq avanw
HAWAT A ATTHY § | TS T2 PR A B
AR ara wg { w7 fawa 3 wnedi &
A I7 o & wridt ¥ frdET s
wigar g fr ag safrem & & g HeT
3 FIT HEF T 9T AT IFEA I
o &7 oY 3g @ W ffow A fo
Iy AT Aifey 3w FeAaTk § A
a1 Jw oy W g § IEHr
awer ft #r T Aife qorn AT 8,
AT A Y ag Ay Wy § ¥ F
78 FgAT A1gaT § 5 T8 28 W g T
# fe arar oY &Y § foiT wwfie &
HWEQT T GATHT & Avd & § Prar s
0 g AT B oY T v, 7@ .l
o oy g fn o & arevaTios W
& gATe AwRT AY € ot Qv 1 ¥ F
LR CIE I e SRR CE E e
wnfeT %7 Araa GaT T 47, ag w9l

[ 10 SEP. 1966 ]

Bill, 1966 6444

oA A § 5 w e § s ww A
gaw g oY v off & @y feerredt & 3T
gt sgw T wwa fHar ) r?mwi-u‘ff
9T A q161 Y % G Afew g AN-
fe Qe A § Fr o €
IR g afge s ey
fip srraTa F s dar gam, agt A ot
& T Y STECT A AGT TE ATH WHH
gt fF e Wl v awdw 1 @
aY aai wifer gY WK1 A F AwwaT §
fiy ag @y qewa §, 7 o faarg A
Afr 7 §1 I T T @Y TN ¥
®) @reT AT §, FATH BT 0% &,
fadl ara #7 fo@vm ¥9T EP e
eAT qEAT | A1 HaF WET I AL
AT T A §) A AT AET g O |
gofaq  fadea Far wgar g 5 ae-
AT FA T T T WY &7 2T 9
wﬁﬁ;w’rﬁmlﬁﬁmi, qar
T SR el AT Rrag M @ AR
3 7 F1, 4T 9 HYE am A1 FART
i a1 ol F oY 7 ol = A HQ
R/

ITqwmafy Y, & aF ar & e
F e T, e & A IR FET A
0N oy oy fraer w
ag ag § fr fow o & donwr ®
fawrT € <@ & IR F agwa i
g1 doma wr e e @ o
¥ Wz W R W saww o,
WYY & HTETT 9T FAT A7 a1 T TE
G 1 F oY @ A 0w W
AT Y & F wwar § £ odwnw &
FT W & F7E wE g adi AR
AT WIST T HI§ WITET 94T &f I& AT
HORT IFT G | T WY ot Frewa i
91, SIFRITAF 1 74, T a1 w7 O
FETEA W AT T AT AEEE FL
T X, AR W AT T A, FF ARG
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[oft wrere save Sy
A g ara fafeas § o o fom
q AT qOwE w1 S N R
ot §B IA v F NG T F Q@
aF IW F FET T AT B AT
wgray faar mr ) @10 R g B
T TIF FT /AT FT A FIS A1 G
A 0 F 7 wrogw Fead o d g T
¥ qgar § 5 fage & wwadt AR
WIAqT FT qUET §, IO WU F O
AT ofeww F awfower N T@ § o
o1 ¥ 39 fewal 7, 757 130 § TO
feeat & aar faw faw st & &t
A # IT , AT W FHE FT W
SN N IE AW F A=
fafirer wrweit 1 & T w@ 9 @
IR g I AR TS W@ Al
A& qar AT § e dw & o fne
9= &1 famd saw s @&
T 7 &w %7 3fex &, 7 wray it gfee &
AR 7 wrHa 1Y sy ¥ gfe & sfm
o, = g TFEAr &1 AT,
¥ | gefag G frdew § G o
TS & T 3| & @, fawn @ mn
Tg &% § W wq dET wrg AT
Tt g Tifgd, 7o g AT Hek o AT
HTPIT & A3 WA A IEHV FFAA
wifgd A fardr mfeat & o= o
@ 9 ¥ o frdew o e g
5 sa wrar ¥ W@ &7 ST SE agrAT
aifgd, I WY w7 WU SaT @
a & syt frdmm s e §
T AGH AR UF TS TR
R e &< &1 Wi andft | @-
& WA § qga T w ¥ AT
fodié & wgr &, SEFt § 97w g
g an, feeg afgr sgm e ad
wgr 7t & fF 3w & gt & qead @
g T wrer Af gt &Far afed
wasry §ors, arfes Swfa s -
o ot wa wfz § IR W AT

[RAJYA SABHA ]

Bill, 1966 6446

R G tu IR AT ﬂﬁ
feaT o §F@T 1 g Al Wy g A
@ T AR I W4T B AT R
g T Wy W AT wieT wY
ST # TET ST |t San AR s
TIW ¥ A% THT q AT AR AE
an & fag fgmedt 7Y &1
g OF @g # f73gq s aeEr
g e gwit T8 wiggl A ggf s wm W
®1 G A TR AW T A
X FE W, AT TN S | A
q—fiF Y 7T g N IEET AW
qMmT q g FT qodr gar geAr
arfgd | gwg 7 g w3 g gur
JEFT A9 g a1 Gar S W
AT TREAT | ORI 0% R §
PR A AT ¥ @, ga e, e
o q& § av w7 I A A gAY
fear a1 & o I v v owwr
™ St gar o famr W SwE A
A % a8 WA A § F Swd am7
oY 1§ WA T R § AR I
WTEET ¥ 6 9 § agf @ s
&1 % fag § i xw wremT Y @
qfgww & | wrawr qg § fE s
FIT AT & TEW! AT WY H
/i §, MA AR W TFEW FA
qET §, A T AL W7 AT T EH Wrg
g A @R At @ g
o & ST wed ¢, ey F
% § A< Sy § wifew w2 €
Iwr ar fadr gw & Iw @F w6
gt wgm wfed 9
(Time bell rings.)
wEiE, 9g aga e wEe o
wE € ¥ ) W aw
b GRUI (RS TRt
(Time bell rings)
THE DEPUTY CHAIRMAN : You halve to

finish in two minutes more. You must co-
operate now. We have to finish two Bills.
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oft wrenq stere qgfen: wa W
3 faw & go 4 X = frEww
G § | g W R, AR Hared 1,
a1 @@ 7€ a7 3 sfaw & frar 5
w&re F1 afaw el o wfe
T[T FT A8 WS fady T E AR T
T o awd 27 §, ;er ot & 9%
w @ F fF am "€ A g
F 7 frar wA &Y 9 W w6
AT AT BT A § FO@T AT WAAZ
fiRe AT &Y T & | I /W A
¥ fraga & wEar § 5 a@R
qafrdt & T el wET g Igut
¥ o 8 gwd go fagi oo R
&, 34t faial ¥ araTs o¢ gaq g
F7 Feqrr fear §) R IAwT A€
w f fe S ewiwdt & 9
AAT §, I AT F, @ AW A
qure w1 fawrers et T faar &t
Faa ¥ fegm & fw € Wt B
Ry a1Z Y 6 g el off 7 7w FH
FT WYFT §7 BAgiag 1 AT a7 47 |
¥ wag fag & Faq 99 4 #1 q9
FAY oY | T WY S F, A fr nifere
¥ am gk wag w7 fawero g4,
fara faa 5 ara F7 wrao g fF o
qg a7 4 g1 T, IS AR faT @
wefr X wrqon # R g doe F
¥ U 9T ATATT AT W AT
I T T FT AR FgEn AT A
0 39 9% fa=re #T | &) wwtew
e gt ww g s gard s
qréf I =< &, Iaa wwlaar & w9
are W A & A T e w7
¥ frrer 3 wifgd o & FTRH
gy wom wgm F W @ W
faanr & @ 4 & fag sl g1 amar
g fr o St W WAEE W TR
N Ay 7Y, I9F faars T8 § T
FraE w afed, e 9y frde
& sre FTAT g i S § agee

[10 SEP. 1966]

Bill, 1966 6448

fedr et w1 @ Te @ 3 e
grar Su e gfaar o 3 3 Afew
sfg 1 MOT qgE qwwer S
T § SewT ff F e ww g )
SERE F1 AT AT OHYET FIT @
¥ T 7t 7¢ A1 71 afEE g &
Y Wit § dwaey 7 oem dR
FZar EF gt o FE-AE FT AT
sy, frw = F% &30 ST Wi |

@& a9 @i fAEew T s
g 5 = & aeer @ W SFT &
fag uwmw df oF & g wiw
iR oF § TTEr TE g oar
T TECT § AT FRAT-HT TSAITH
A | A fraee @ fF g o Gt
7% & fF o & & fad o wwamer
AT WFT & O FATEH |

TWE A WT OF qw fgwmww
Ry F AR faelt & giFe #1 ww
19 STE 7 ME § | FwST AT A Hav
fr 4fr sdvmg & o gfe @ 7€
ATyt & fad e, a'dr i wr
I 4, ar femaw w=w & @ few
& W goet T o fawdt st griwve
7 Y it & WS 7 g W 9Ehe
& 19 wre faar wmaT &7 e gar |

THE DEPUTY CHAIRMAN: That will do,
Mr. Pahadia.

off wreTg T qETET @
AT § | T T E a grewl
oft, % 7% weA e 7 emt e &
0w FXE Wi qav I agdE
& frnfoedt & geanery & ot
W o g oww X fi wmfea
B T s wRkd g w5 o
¥ fadew & fF =@ W 7 faaix
F@T Afed | 3W AT ¥ DX oAl
FeEdY | qGH AT ST F gL gEner<t
F |7 €1 37T e g qw f5E 2
wq GErwen FHET F A v fa=rs yae
feen & ITET W19 9R dEe & fag
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[fy vy srerrx v
W faar €1 1@ oW & g WA
wae #Y wggd s Migd fF ag gt
F AT FT ST Wi g A I
grum aff W wifed o ag W
WTRAT ¥ agH< A1 AT § T TGl
firr T a T A st g aR
FEH I F T § TR $B FT T1fEq |

IrEaTfa oY, UF X Mg T T
waTed wT & g faw w5 g
78, 79 %X 80, W ATA NI & ATELF
T@dl & | A WTRET AT o -
o1 $T FY O &4 F fad o W
fors feme ot for &, st o
sqre &1 fors gaw fear wor §) T
HFT 99 FT GAT g AFA g1 *ET
g TR Q€ Gora ALET ¥ Y,
g A ¥ ¥ AT oA aER ¥
dar at & 7 AR X AT Y A1 fawrel
¥ gear§ FT gFF §, ALHT A T
w1 T &7 fork 7Y § wafera § awar
£ AN TEHT 9 TEAT FT AT AT
a1 WIRET AT AT A9F &7 | gEfAd
st & afz AT &1 faw Tww fear
1T AT TET F7 qAT TASATH AT AL
& i, o 39 A fs agt aff
foT T QY Y Sy Gar EY I
4

#3 7 oF AT Jra 7 g 30 Wgar
g 7 g ¥ age o ot wrediar §
Y TFH T, W gIdw, zonfy,
Fawr forw ga 7€) foray war & 6 vt
3o faea afcmr sy ot faqwm o« gafag
W G FT AT Y @ ¢ A
afedra &Y o=y e oY dene & Irgy
qara 1 waEE &, g faoelt F ),
forar & 2Y, wEF &Y, 9w 59 feer
gfoa aiet &Y o feqs @ /1 saey
A=ST FI0 |

W wRt & §19 F g F7AT §

[RAJYA SABHA]

Bill, 1966 6450

oft o qwre wwt (fwraer w2w) :
Iqewafa wEran, W faw o S
g Wga & dmww @ fgen fen W
TR FE o Amx aw g gew Tl
fomr fredt fir fgnew & o ag win
T ¥ f& o¥ wegw fam ww 1 F
A wzT § @mq ;A ger fafaet
IgT ¥ g Tt wewm fr 9w
e # T wfsaegat & ot awg
¥ ¥ gy wegw adl & w90 1 0F AW
# F ao7 g s Fem s &
T & @nd qg 7 W fo oo
T & AT §, WY X o Mo ¥ g,
wg 4 T & g, g F ;mww # g,
w18 F fgnraw sBw & Y, S fewmw
¥ OF ¢7 98 758 ¥ Max o= §, '
T fgm=ar avet &, fF off S & st
28 ot oiw e AE T §)
o feafedr F o fF 1953 § ®aw
femarsswm witww gar ur, Wit
¥ Uowmm fad § sk & weelm
wHr oft #1 sqr v AYe HT s Ry
g ot f ot worw ol qrew ¥ e2xw
ferriaresiom foft? & fear B gawr
¥ N A7 oA e aeErd
"What seems to account for the great
anxiety of the peoples of Himachal Pradesh
not to be associated with the Punjab is their
deep-seated distrust of the men of the plains.
It is just possible that this feeling of distrust
is to some extent a legacy of the pre-
independence  princely regime  which
employed a large number of retired officers
from the Punjab who for some reason or
other were not able to win the confidence of
the local people. It may also be partly due to
the advantage being taken in the past of the
ignorance and poverty of the people of

Himachal Pradesh by persons from outside
the State."”

¥ fowfasr & 99 a90 W 77 o ¥
o fir ot aw SgrE & o 4 T g,
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MY AT AN B ] A, TF AN
oF 7% WA § fF I a1 TOw
T § T & 1 T I T o % B
garm aet s € frwr of, oW
at €@ &2 @ ), W A §H
F g oo §, e &, 5 &, wdte
R feafer &, femmee y3w & @y OF
gfae Hed § o799 I e WY
T frmmm ? s v Y @ e
Firer & Wit 7 Y ey Fgrgea™ oifs-
& % ghrar st g€ oY 9w faafadr
7 gqy ey WER Y §U ¥ weew &
W g § R ey # wew oW
¥ g oo ow @ ¥ frw
* 98 TG e F fow o @ g
oY I oF wRege T fear amar 4

AT TG T AT GRS FT
8, o wiedhgee aAfer faor smar
qr 39 A /A3 aret % feam v i agar-
#t Bz § W Igw e ¥ W
T ¥ T, T wwE AT g o
¥ A & 7T xow AW awar g B oW
¥ Rz Wt 7 7 gfraw FHels T
el § wWifs ¥ R R | g g A
figwrrer sRW AT 7Y R &Y wwar § 1
FR g Tg1 T 5 gt )X vk -
ferdfewrar adf & &Y F aved Wyegan

¥y fee wrergaT ot § fF T i
H qEAG Well ST 9T = & 99 |

THE JAET UF A q¢ WY FF 7
agen g B gfm el w1 o=
T To Qo Yo & wiediggw & faay

[10 SEP. 1966]

Bill.1966 6452

¢ ¥AT o WHo Qo F T TGN 10,
15 @ ¥ q o 97 51 31 52 ©F
@ o &) SR e ff B e
@ ar § B fray ol & T, By
T & Wk oF gfgw ed oW
QT i | ararag g A gfmw
efw AT & fad gor Fafrsdd
Y RO @ | A TG 7F F quwar
E 3o 28zdw qoe 1963 oY }
IR AT G 22, 23 AW 27 A W
aY S wew §Y T ey ré faw
7l o #X g¥d, A el faw W
RueHE TE FT GFY, W TF 4G
YA TEHE § 919 T &) o, AT A
T 07 T H O I qF Y I
e & 7 9T o | g9 9fF 7 faelt
& arer et § ag 7 o€ o fgwraw
waw % I § AR fawt R
OF g TF AT § TEVET ) i qg
gar ¢ fr o ¥ T F R T
TR Tg T I 5, M TR
R, FF agF ¥ w2 o7 qgf § 0,
W FT G 9T @ g7 IR § AR AR
Y 7E} X A 99 e ¥ fawns
T &Y oY § @Y 9g wanHe gfer
& o @ A F Tewm f
W Ow ¥ wie gfmw 3T it
aorEl gl T Gwd @ | TR 6
&t &1 9 Q3 @ ug T, o fawrdw
W 79, I9F A7 I 9 GIH AW
g % 3% O} ¥ W o TP o
Tt rgan § wiits Ay A g 4

gt a® @t o gave @, el
1§ §, 9% *rd ww e agi €
gt a% {5 & guwEn § 9% qw 0w
TREFIFIR@ET§ R
WHTAFAE | qGT § AT a3 qE
s {eT F qra & v feg Efafadae
& g § s ol g w feet @y
oA AE ST ¢ |
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[st erwerrw e agrfem]

gt @ wnfan # daw § F 5@
art & F 39 AWy §S T WA g
£ Wifs 3 9w & Al B g & g
T TG ¢ | e & oraAg wEw
s § fr agi o< Ty ocg w1
qfeers  afag sfvm o & 1 |

 MftreT &5 o § AT T

T § e ag o=t 7t § Fir o anfisee
fewrars sRur ST Y @Y | Fo Fro o Hro
g &1 gumw 98 & o Fr §
o1 9% wdveT A% § agt 71 g€ A%
& fenddz domr § a1 EERY
Y m fee e §ET G {0
& @ qeh W & S ol §
AR FF W F vyl e Ay
Awlaat & 45 I § o< fimR anfy
w1 A gt ey T WY O @
T F w2 A gaq § | et o o
A & o9 o =rard v a@r ¥
I 6,7 g e MO g
AN ¥ T @ § A dfete
AT | Foray a9g & 98 WP IR
e gf § 1 ot 3 war 9T §, 4R
7 g & fr e mw & o qe-
fafrgz § o 7 78 @ € ¥ fgreer
s & foy Y o & g a1 A
v § S forg g At & | & o wg
w7 § i done & fger ey fgrms
Ry § o1 @ § 9T 9 afgdy aEi a
femaer wdw & ooy frerelt i
sre i fgaraw w3wr #Y gfaw &
S & v §, AR ¥ Ay g, A
IEWT oA fgd | e femraer wder
¥ oy afedw af o aww o & g
ofam § sm X @ ¢ 9% fpmew
2w § awr Wfed 7 fF 9 gfamn
s o wnfEd | swTe Qar fsar mar
N A afw v 5 Tg IR fafreex
g TR ST 3 (1 el S avw
N & Ed I A O] s g

[RAJYA SABHA ]|

Bill, 1966 6454

Wt o ff a9 & gy W g
g ¢ i fgrra 2w & fag W€
ofes afew i adf § & e
Wt anfisrd g3 oy § @ 9w R
§ o ar ¥ smfsec & 9 amge Qo
THo & 8 ¥ & ok vl -
fre ¥ forg 3o & forg gt stor fear
T &, Zrew & forg 7@t e feaT o
2178 iR agh O & Y Feme
£ o ¥ ar fa ydw anfwec
21w ae dag W wefufrada &
g § | 3 qrg zvew dver §, gfeo
T ak v fs wak ¥ W gm
fafreex amw it wond |

qgt U= FIET WY oA b a &
TgT T € | wEEk Ak # F g5 wgw
wmgar § f5 1881 Y wdwmpwrd #
foiE & fewlk & dw whmer O,
afoF auET Tl %, e @ E
forlt 1§ & 1 WX 99 wWg AT
X qET A duT IR AW F g
ferdt forelt o, ey g & few oY
IgaY qoreT fet T

o wrnwtay  (am-fadfm)
1911 % w7 g8 |

oft fto qwo wAf : 1891 AR
1901 & o ot s vy Wy o
1911 # ¥o FwT ¥ TEH UF & IH
frar afix g dvet agvdt o 1 g WY
s €frd o | e fF e @
A e Sl s ST @ 98 S B
srgee fod gu § WK 999 ST A
B Tww g 9T A% qg S S o
aw Sl ff A ot | (Time bell
rings ) T A Y WA FT T B,
TR ¥ a® # & | gl ww  ag vy
T g fFwdm d orr sl ey
& oY ¥ S SaT s Y af ?
gl St g 1 A g ae )

(Time bell rings)
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[THE VICE-CHAIRMAN  (SHRI M. P.

BHARGAVA) in the Chair]

SHRI B.D. KHOBARAGADE: |
welcome this Bill and the decision of the
Government to create two States, one for the
Punjabi-speaking people and the other for the
Hindi-speaking people. Actually, this demand
should have been conceded a long time before.
My party, the Republican Party of India, had
long before demanded that there should be a
State for the Punjabi-speaking people because
that State is purely based on the linguistic
principle. The Government should have
accepted this demand of the Punjabi-speaking
people long ago and two different States, one
for the Hindi-speaking people and another for
the Punjabi-speaking people should have been
created long ago. But, unfortunately, wisdom
did not dawn upon the Government and the
leaders of ihe Congress Party. People had to
struggle hard, fight for their legitimate demand,
and when popular pressure was brought to bear
upon the Congress Tarty, then only all these
demands were accepted. Apart from that,
whenever the Government was considering
such problems of conflict, they had not
considered the problems from a national point
of view but from the party point of view; nay,
not also from the party point of view, but from
the point of view of power politics prevalent
within the Congress Party itself. Some of the
people have said that the demand of the
Punjabi-speaking people is not based on
language but that it is a communal demand. |
do not agree with that contention. In my
opinion, Punjabi is a language and when we
have accepted the linguistic principle, then
there should be no opposition whatsoever to the
formation of a Punjabi-speaking State.
Moreover, those people who claim that the
Punjabi State is created on the basis of commu-
nalism, | am sorry to say, they do not
understand the implications of what they say. If
we accept their contention, what does it mean ?
The Punjabi-speaking people are the Sikhs in
that area and they want their own State. Why
should they clamour for their own State? Dees
it not mean that they are suffering under the
majority rule of the Hindus 7 Does it not mean
that under that rule L124RS/66—3
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they have got their own grievances 7 Because
of these grievances they want to have their own
State. It will have different implications,
different meanings, different imports if the
foreigners come and see what kind of Hindu
rule is there in this country. There is not one
minority. There are the Sikhs, there are the
Buddhists, there are the Jains, there are the
Muslims, there are the Christians. What about
these minorities ? If we accept the contention
of these people that the Sikhs have been
demanding for the Punjabi State just because
they want to protect their own right, it will only
mean that all the minorities, the Buddhists, the
Muslims and others, they cannot enjoy their
privileges and rights of citizenship and they
cannot get any share in the economic
development of this country. | would request
the Home Minister—let him appoint one
Commission and find out what is the
percentage of the minorities in the Government
services at the Centre as well as at the States.
Let him find out whether the mionrities have
benefited so far as the economic development
is concerned. Let him examine and see what is
the value of the shares purchased by the
majority community and by lhe minority
communities. And he will find that in this
country the minority people are suffering and
therefore they are clamouring. Those people
who are contending that this demand is based on
communalism do not understand the meaning
of their contention. It will have a bad effect on
the nation.

Sir, when once it has been decided that there
should be two different States, one, a Hindi-
speaking State, and another, a Punjabi-
speaking State, naturally there will be ce tain
border areas which will be claimed by both the
Stales. Of course, there is a dispute regarding
the border areas between the Hindi-speaking
people and the Punjabi-speaking people. There
is the dispute about Chandigarh. | do not want
to enter into the controversy regarding the
census of 1931 and 1961. But from the figures
it becomes clear that thee are many Hindus
who have recorded their language as Punjabi.
The total population of Hindus in Punjab,
according to this Report is, about 1,29,30,000,
that is 63.7 per cent, are
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Hindus. But Hindi-speaking people are 55 per
cent. It means that eight per cent of Hindus
have recorded that their language is Punjabi.
Only the Sikhs have recorded their language as
Gui-mukhi or Punjabi. The contention of the
Hindus does not hold water. Apart from that,
when we have divided Punjab into two
different States, naturally, whatever contiguous
linguistic areas are there they will be included
in the two different States. The only dispute
will be regarding border areas, whether a
particular town in a particular district should be
included in the Hindi-speaking area or the
Punjabi-speaking State. Unfortunately, Sir, no
village-wise figures nave been made available,
not even police station-wise or patwari circle-
wise. Only there are figures available tehsil-
wise. When the Census collected all these
figures, all that record should have been
available. The Census authorities could have
found out the Punjabi-speaking number as well
as the Hindi-speaking number. They could
have found out the percentage of the Punjabi
and the Hindi-speaking people in each and
every village. Why did they not find that out ?
That could form the basis for Tesolving the
dispute. Wherever there is a majority of a
particular language, "that area could be given
to that particular language-speaking State
which was contiguous to that area. They have
not done that.

Sir, my own view is that we should not
have Chandigarh as the centrally-adminis'ered
territory. |1 am against it. There should not be
any Union territory. By deciding to have
Chandigarh as a Union territory the
Government is creating a very bad precedent
which will give rise to many difficult
problems in future. Perhaps there will be a
clamour and demand for creating many such
Union territories. Only about ten or fifteen
days back there has been a demand from the
Bombay people to declare Bangalore will put
forward the same (he people from Madras,
Hyderabad and Bangalore will put forward the
same demand. Only vyesterday somebody
observed that in Hyderabad there were five or
six languages spoken and tomorrow there can
be the demand for
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declaring it as a Union territory. The
population of Hyderabad is more than six or
seven lakhs whereas the population of
Chandigarh is only about two lakhs. If you
could have a Union territory with 2 lakhs of
population, naturally Hyderabad with a
population of about seven lakhs has every
claim to be called a Union territory. (Time btll
rings.) | have taken only seven or eight
minutes. | have to speak for another five
minutes.

THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) : Two minutes more.

SHRIB. D. KHOBARAGADE: My
submission is that there should not be this
Union territory of Chandigarh. Now the
question would arise as to in which State it
should be included. My own submission is that
there should be an opinion poll for these
disputed areas. Let the people go and say
whether they want to join the Punjabi-
speaking State or the Hindi-speaking State,
and after considering the opinion of the
majority in the cities and villages and after
taking into consideration the contiguity of
those areas with a particular language-
speaking State, the disputed area should be
merged either with the Hindi-speaking State or
with the Punjabi-speaking State.

Sir, there are many provisions in this Bill
which are a source of conflict. There are many
matters which could be settled amicably by the
two States within two years and, as the Bill
says, if they are not in a position to decide
within two years, naiurally the Centre would
intervene. As | said earlier, the Central
Government or the Congress Party does not
consider any issue, any problem, from a
national point of view. They have got their
own vested in‘erest to safeguard. Now what
happens to this Mysore-Maharashtra border
dispute. Four months ago it was decided by the
Congress High Command that there would be
a Commission to enquire into the question.
Once they accepted the demand for the
appointment of a Commission, they should
have appointed the Commission. But power
politics entered into this question. They have
again started giving rise to controversies. Now
they say that both the Chief Ministers
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will sit together and decide the terms of
reference.  When  conflict  arises, the
Government or the party in power never
decide from the national point of view. They
will only think which group will support in
case this man stands up for the Chief
Ministership and whether a particular group
will support if such and such man stands for
ihe Congress Presidentship. That is the
criterion which compels them to take a
decision in these matters.

Only one more point and | have done. Sir,
by dividing Punjab into two smaller States, we
have opened the door for more demands for
smaller States. Already in the South we have
got a number small States. Kerala is there.
Madras is there. Mysore is there. But what
about huge, monstrous monolithic States of
Uttar Pradesh and Bihar? There is no balance
between North and South. As we have now
divided Punjab into smaller States, |1 would
request the Government to consider the
proposal and allow Uttar Pradesh and also
Bihar to be divided into smaller States so that
there is parity between the northern States and
the southern States because during the past
fifteen years we have seen all the Prime
Ministers in this country from Uttar Pradesh.
We had three Prime Ministers and all of them
have been from Uttar Pradesh, and if we
continue with the same monolithic Uttar
Pradesh, we will have Prime Ministers all the
time from that State. Therefore, |1 would
request that Uttar Pradesh and Bihar should
also be divided.

SHRI GULZAPJLAL NANDA : Sir, a brief
reply from me would suffice. Points of
criticism and objections raised in the course of
the discussion have been very adequately
answered by some of the Members of the
House who spoke on this occasion. In fact,
here it is not a question of the Opposition or
this Party here. The points of view cut across
party alignments. Sir, one would have thought
that the reorganisation of the State of Punjab
was an accomplished fact, that the Members
would just proceed to deal with the provisions
of the Bill before them. | do not think that |
would be called upon to furnish any
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fresh justification for the principle and the,
basis of this Bill.

Some Members, it appeared to me, just
looked at the Bill, paused and then looked
back. Some of them received it with a heavy
heart, some with a feeling of sorrow, almost
nostalgia. Several Members raised the question
as to what interest has this reorganisation
served, who was benefited by it, what
problems it has solved. With considerable
emotion Dr. Gopal Singh said—I am just
giving the essence of it—that it would not
solve the language problem, that it could only
result in the industrial belt of Punjab being
separated from Punjab and the mineral rich
area as well as the forest area going over to
Himachal Pradesh and various other things.
Now he conjured up a picture of Punjab as a
shrunken Punjab and all the good things being
taken away from it. | just leave it at that. It
only shows contrary emotions being roused by
this reorganisation.

Criticism was levelled at us that we go on
delaying and drifting and refusing to do the
right thing till some kind of agitation is started
and there is an outbreak of disorders. In this
case, at any rate, it would not be a just
accusation. The House is aware of the series of
statements which | made here beginning with
the 6th September. | have that before me. This
statement was in the context of certain
developments arising out of Sant Fateh Singh's
intention to fast from September 10. 1 then
said :

"The whole question can be examined
afresh with an open mind. The Government
would be prepared to have further talks on
the subject. We may hope that a cooperative
solution wiH be discovered based on
goodwill and a reasoned approach. The
final test of the good of the various sections
in conformity with the national interest
should prevail. In these discussions, all
unresolved matters can be taken up. For
this, an atmosphere of goodwill and amity
should be created."

This meant one thing that we had come to
the conclusion that the status quo could not
last and fresh efforts had to be made to bring
about a settlement
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based on mutual agreement. | emphasised that
aspect of a cooperative solution. The status quo
was not likely to be accepted, | knew that, but
there were other ways, keeping in view some of
the points made now, some of the considera-
tions urged here, by Dr. Gopal Singh and
others. | made very earnest endeavours myself
towards that end but then they did not come to
fruition and this division was inevitable. There
was no escape from it. This decision was taken
ultimately. This was all a peaceful process. This
is something about which we should feel
pleasure or heartened. Of course after that deci-
sion was made known there were some violent
reactions but then a further question was asked
. 'Why did we not do diis much earlier, in the
earlier years ? Why did not Pandit Jawaharlal
Nehru agree to it, why did he persist in resisting
this demand and then his daughter, this Prime
Minister, conceded this?' The answer was given
by the hon. Akbar Ali Khan with reference to
Hyderabad and die rationale of a composite
Province was then very clear. What he said was
that new forces arose. It was the impact of the
new forces which made that change
unavoidable. Reason always does not prevail.
Pandit Jawaharlal® reasons are still valid but
meanwhile certain developments had taken
place and there was an upsurge of emotions.
They could not be disregarded. The solution
which has emerged was evolved in full view of
the objections, difficulties, problems and
handicaps which it might create. What Dr.
Gopal Singh pointed out was not lost sight of
but one has to have a balanced structure and for
that balance it became essential that there
should be this division. Some Members
ventured to peep into the future. There was an
expression or a feeling or a hope of a demand:
'Why not go back on this linguistic division of
this country ? Why not divide this country into
6 or 7 divisions T | think Shri Abdul Ghani said
that. There were others who asked : 'Why not
have IOl parts or units in this country ?' The
analogy of the U.S.A. does not help us. There is
one language there. The resources of even
some of the units
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there will be incomparably larger than
anything that even the largest State can
provide here. Then there is another
consideration. We are a nation of course. We
have done many things to weld the people of
this country into one solid nation; yet we are
aware of the fact, painfully aware, that there
are fissiparous tendencies at work in thi*
country. We cannot neglect them, cannot
forget them or be oblivious of them. The
language is all right but linguistic fanaticism is
also there. The different units being created on
the basis of language is a matter of
administrativo convenience and there are other
advantages also but if that becomes so much of
an impetus that divisive forces are generated
out of it further, then it is not a good thing for
this nation. Anything which hampers th
solidarity of this country will be good for
nobody in this country.

Let us now proceed, let our minds settle
down to the new fact of the reorganisation. It is
an act of faith. Let us hope and pray that each
unit will carve out its destiny and secure for lhe
area a rapid progress and harmonious growth.
The wvarious units will cooperate among
themselves, help one another in a spirit of
neighbourliness, friendliness and goodwill. 1
have to say this, | have to emphasise this
because there are apprehensions that things
may be done and said which may pull us apart
further and create further problems. | will take
some of ihe points which have been made first.
One asked: 'Why not have extended the
President's Rule till the date of the next General
Elections?' It might have been done but do we
not know bow many people in Punjab and even
in Haryana would have reconciled themselves to
a postponement of the reorganisation itself till
that date ? Very few. There may have been
some but a large number were not prepared to
wait and if the reorganisation could not he put
off till that date, the President's Rule also could
not be extended because you cannot bring in
the new States into being and then not
immediately bring in the democratic apparatus
into function. Tlie Assembly had been kept
alive for that purpose. The-efore to that there is
that very good answer.
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There were questions about the 1961 census
and from that deductions were drawn and
conclusions were drawn and suspicions were
thrown about that this was not a purely
linguistic approach, purely secular approach
but it was tinged with communalism, infected
with communalism. | do not know, | cannot
say for everybody in that State whether the
units or how many of them have been imbued
with the idea of some kind of a communal
spirit or communalism but so far as the
Government is concerned, so far as we are
concerned, how could there be even the
remotest ground for suspicion for our taking
any kind of communal view ? From the very
beginning, the various statements made, the
very reference to that Parliamentary
Committee and its recommendations contained
in its report brought out very clearly the basis,
linguistic homogeneity, added to it being the
question of cultural and linguistic affinities so
far as the hill areas are concerned. In the terms
of reference for the Boundary Commission we
made that also perfectly plain, with nothing in
doubt. The main basis was the linguistic basis
for this reorganisation. If some people are not
pleased with the fact that the starting point
provided for the Punjab  Boundary
Commission was the 1961 Census, they may
not be fully satisfied with that, but ,let them not
attribute other kinds of considerations. So far
as the Government is concerned, it had no
other alternative. There had to be some starting
point. Shall we take the 1931 Census ? That
was what one Member suggested. Now it is
too far away, and the next Census will be com-
ing later on. So the latest Census was kept in
mind in the terms of reference. Actually they
provided for something more than the 1961
Census. It was made very clear that that need
not be the only factor. There will be the ad-
ministrative  considerations and  other
considerations bearing on the administrative
needs of the States, and the 1961 Census was
just one factor. Other things could have
modified that. Therefore there cannot be any
question that the Boundary Commission was
completely tied down to the 1961 Census.
Other relevant factors and considerations were
imported into the terms of reference and
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the Boundary Commission had a very big
latitude about it, and it could.

"The Commission has to apply the
linguistic principle with due regard to the
census figures of 1961 and other relevant
considerations,".

| had stated that they applied the linguistic
principle. Therefore, the linguistic principle
was the main direction with due regard to the
census figures of 1961. Here where is the
ground for any feeling of dissatisfaction, any
objection? The linguistic principle is the main
direction, and the census figures of 1961 came
io, but with this modification, this
qualification, with due regard to other factors,
whatever regard is due to them. Therefore,
departures are permissible. The Commission
may also take into account other factors, such
as, administrative convenience, economic well-
being, geographical contiguity and facility of
communications. In recommending
adjustments, ordinarily there should be no
break-up of the existing tehsils. Now therefore
to come back to it again and again, as if some
wrong had been perpetrated, | think that is not
the way, that is not the approach which will
create that feeling of reconciliation on the two
sides to, as | said, the new fact. This is an act
of faith. Let it be approached in the spirit of
faith, and everybody is concerned with it.

Then about Punjabi Suba. Why call this new
unit "Punjabi Suba" ? Well, as a democracy, as
a people we are free to change names. We can
change our names also in this country. If | say
| want to change my name, | can change it. But
why should Punjab become "Punjabi Suba"? it
is asked. It is asked, "How will it look if it
were called Gujarati Suba or Marathi Suba or
Bengali Suba?" Is there any Suba ? There is no
such Suba. Now we are here in thjisi cauntry.
There are so many languages in this country,
and the language is derived from the name of
the State. Gujarat is the name and there is the
Gujarati language there. Therefore | think we
should, let wus, forget this altogether.
Amendments have been tabled to the clauses
in the Bill dealing with distribution of areas
among the various units.  Now some people
may
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on this Commission itself and its report. There
is no reason for that. ~ What interest has this
Commission one side or another ? The Com-
mission has erred, some people have said.
For every discrepancy they find, Uiey say that
the Commission has erred. Would they have
erred less if they had gone in line with the
requirements of one State? They would have
erred once more from tbe point of view of the
other State.  In this manner could they have
made it a more acceptable document ? So |
think, so far as the provisions in the Bill for
purposes of allocation of areas between one
unit and another are concerned, we should
accept them without demur. We may not be
satified. Himachal Pradesh may want Kalka.
In the same manner Punjab may want some
areas from Haryana. If you want something
from here, it will be another reorganisation.
Well, somebody asked, "Have these parties
agreed ? Have they come to an  agreement
among themselves? Should they not be
permitted to do that ?" Well, it is not one
person agreeing with  another, or one  group
agreeing with another. It has to be the State-—
the States concerned—as a State passing
resolutions.  In that case nobody can come in
their way. That will be the way, no  other
way, no kind ofa warning, no kind
of an agitation; that will be a wrong to do.
I should in all humility make it very clear that
that will be awrong course to adopt. It will
not help. It will intensify and worsen our
problems.  Therefore, let it be taken in good
spirit, and let a constructive approach be
adopted. Then there is the question of Chandi-
garh. Well, I would put it on the same basis.
We are having enough problems, enough
headaches, enough things to do. Why should
we have another Union territory in
Chandigarh ? Some Member said that
Chandigarh was made a Union territory so that
I become Lord of Chandigarh. Possibly it was
not very seriously meant, but it was said
several times that we wanted to exercise our
authority over Chandigarh. If the alternative is
given to Haryana, wiH they agree? Will
they agree to giving it to Punjab ? Will Punjab
agree in one case ? Will Haryana agree in the
other case ?
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If they do not, then there is no unanimous
recommendation of the Commission on this
subject. If there was a unanimous
recommendation, we would not have departed
from it. Therefore, in the best interests of all
concerned,, something has been done, and 1
think this is the best thing to carry on till there
is agreement between the parties.

SHRI NARINDAR SINGH BRAR : You
can do the right thing. You can reject the
recommendation of the Commission and you
can do the right thing.

SHRI GULZARILAL NANDA: Right thing;
if you were in Haryana what would be the
right thing ? The right thing from Haryana's
point of view is to give it to Haryana. | do not
make any plea on behalf of this party or that
party. We had a problem and for various
reasons we thought that that was the best
solution; otherwise also because another capital
has to be created for another State. Here it is
not a sort of .

SHRI NARINDAR SINGH BRAR:
We want justice and nothing more.

SHRI GULZARILAL NANDA : Persuade
those people. | am not saying that this is .

SHRI  NARINDAR SINGH BRAR:
Persuasion is not a proper thing. When the
Government is there . . .

SHRI  GULZARILAL NANDA: 1 think
arguments will not help because if we do
something which will go nearer to the heart's
desire of one party .

SHRI NARINDAR SINGH BRAR:

You do the right thing.

SHRIGULZARILAL NANDA : .. .
it injures more deeply another party. Right
thing; this is the right thing; other wise we
would not have done. We have done it because
it is the right thing.

SHRI U. S. DUGAL (Punjab): Am | to take
it that everything that the Central Government
does is always right ?

SARDAR  RAGHBIR
HAZARI : Yes, certainly.

SHRI U. S. DUGAL : If everything were
right, then there would not be so much trouble.

SINGH  PANJ-
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SHRI GULZARJLAL NANDA: It may be as
human beings when civil servants, Ministers
consider the various problems and come to
certain  conclusions. These are political
situations where one consideration militates
against another and where a balance has to be
struck as | said before. As long as our own
conscience is clear and we feel convinced that
we are doing it for the sake of the national
good, it is the right thing. We believe it is an
equitable arrangement and no question aises so
far as we are concerned. If we have done a
mistake it is a different thing but we have done
the right thing as far as we could understand
what was right and what was not right.

About the question of drawing, of lots—that
is, the provisions contained in Part I, |
believe—various questions were raised. Now
we have acted in a particular way. We cannot
be entirely dogmatic about it that there cannot
be a better way of doing it. When we con-
sidered this problem we thought that this was
the best solution among the various alternatives
before us. We had brought some proposals but
we ourselves changed them in the Lok Sabha
after the discussions. We had thought of
constituting the Haryana Assembly with the
help of the eight Members of the Legislative
Council of the Punjab, transferring them to this
Assembly, thinking that there must be that
number; not less than sixty is the requirement
of the Constitution. We had to fulfil that
requirement and we thought that would be a
way out. Well it was pointed out to us and we
also felt, although article 4 of the Constitution
will probably be met, although this will be
accommodated within that, we thought why we
should make it more vulnerable on the ground
of the principle of direct election. May be that
election from territorial constituencies may not
be considered as direct election. So we thought
why not let the number 54 stand and let us
apply the protection afforded by article 4 for
the purpose of that smaller number. We
thought that. . .
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SHRI GULZARILAL NANDA : The hon.
Member also must have read article 4. | have
read it many times. And we have made use of it
a number of times in the previous measures of
reorganisation; in connection with Bombay and
other places where reorganisation occurred we

had recourse to this i article and it has given us
no trouble. On that ground | feel very secure.

Then the Legislative Council
lhad. . .
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SHRI GULZARILAL NANDA: This matter
was raised in the Lok Sabha; it was raised here
also. We have consulted the best legal opinion,
apart from the fact that the reading of the
Constitution is very clear to my mind. As you,
Sir, pointed out, if there is an issue of
Constitution we only go by our best judgment
and our best judgment is that it is perfectly
right.

Then on the ques lion of Legislative
Council itself, it was argued, why have it. |
had a feeling personally also why when the
State is reduced to this size we should have a
Legislative Council. There it was in the
Constitution. We could have changed that also
but the general sense of the people concerned
was that it should be retained. Well, like a
number of other things, it is open to the new
States to alter this. Let them alter it if they like.
It is not that we are going to say that this is a
fixed thing and it cannot be changed.

Then the question of the Speaker was raised.
Why have we kept a provision by which the
Speaker will continue to function ? Now the
Speaker can continue to function as long as he
has the confidence of the House but I do not
raise that technical issue. The point is, this was
borrowed again  from the  previous
Reorganisation Act. This had been done in the
previous Act also. Therefore there was a
tradition, there was a precedent and we
followed that. It could be otherwise also but
there was no reason to adopt a line different
from what we have taken so far. Then this was
reinforced by another argument against this
provision : why not have the Chief Minister
similarly ? But we have kept the Assembly
while the Council of

t[ ] Hindi transliteration.
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Ministers had been set aside. The Chief
Minister resigned and that was how a new
position arose whereby the President took over
the functions of the Assembly.

SARDAR  RAGHBIR SINGH PANJ-
HAZARI: What about Members who belong
to Chandigarh ?

SHRI GULZARILAL NANDA: Of
course whichever Members from Haryana
have been dropped, why did we not drop the
Members from Chandigarh ?  Well,.
Chandigarh is a small place but that does not
mean that everybody who has a name in
Chandigarh must necessarily be dropped,
because generally so far as the Council names
are concerned it is either from the territorial
constituencies or they are elect-2
P.M. edby the Members of the
Assembly. Although the addresses
of those persons were there, it did not mean
that their location could be just restricted to
that area.

SARDAR  RAGHBIR SINGH PANJ-
HAZARI : But their names are in the voters'
list.

SHRI GULZARILAL NANDA : That is
true. Well, if there was any provision, possibly
it could have been otherwise. But in any case
Chandigarh was not going to have an
Assembly of its own.

Then, the other question is that of Himachal
Pradesh. | think the Members from Himachal
Pradesh have done a very good work. | do not
say there is anything wrong. They have
influenced hon. Members here in their favour
and it does not mean that | am not in favour of
elevating that Union territory to the level of a
State. Now, it is not something done offhand.
There are various other Union territories also.
There are various considerations which have to
be kept in view. It has a very large revenue
deficit and that part of Punjab, which has gone
to them, although it has great economic
possibilities, is also a deficit area. Now, one
has to look at what is going to happen. I do not
know, if | were a Member from that Union
territory, whether 1 would just jump into this
and say : "Let me have a State and take away
all the several crores of rupees from me."
But | do not say
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anything as a final disposal of this question. It
could not be done immediately in any case.

Then, | come to the scale of representation.
I can understand one may not be satisfied with
what one gets and one might want more. Yes.
Here | have got the figures and | need not take
the time of the House by repeating all those
figures. Even as it is, it is in a very favourable
position in this respect. Take Lok Sabha, for
example. Against 8,80,000 which is the
general average, in this case it is 4.7 lakhs. As
regards the Assembly, although their
proportion will be diminished somewhat, it is
going to be still in a much more favourable
position than the other areas. Even with the
present representation, Himachal Pradesh is
entitled to one seat in Lok Sabha for every 4.7
lakhs of population as against the all-India
average of 8.8 lakhs. The proportion for the
Assembly works out to 47,000 in Himachal
Pradesh against 97,000 in Haryana and
1,09,000 in Punjab. | think it is good enough.

SHRI C. L. VARMA : There is a difference
between hill areas and plains.

SHRI GULZARILAL NANDA : But
there is a big differential in numbers and in
ratio. It cannot be considered that we have
treated the hill areas in the same way as other
areas. That is why this weightage has been
given. Another important point is .

Dr. ANUP SINGH May | ask one
question about the Haryana Assembly ? The
number which is going to be included in the
Bill is 54, whereas the Constitution requires it
to be not less than 60. How is that situation to
be met 7

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): | think he has already replied to
that point. You were not here.  You please go
ahead.

SHRI GULZARILAL NANDA : But
he is here now in time for another point and
that is about the lots, by which he is affected.
Now, why did we not have all the names and
no lots ? The hon. Member, Diwan Chaman
Lall, is not here.  He says that he came to
meet

[10 SEP. 1966]
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me and | was not in my house, but he forgets
that he came to me when | was in my room
and we had a long talk on various things.
Possibly he forgot about this. Then, | do not
know whether | should bring out all the effort
that | made to secure the content of hon.
Members being put in one place or the other,
so that this lot business could be avoided. | did
try it and | approached Diwan Chaman Lall
and the hon. Member there also | approached.

4 4 ool o Al sl
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v T 2]

SHRI GULZARILAL NANDA : If there is
no opposition to lots being taken, then | have
nothing to answer. The fact is there are two
Members from Haryana in the first category
who have their names in Haryana. Now, we
can have only one in this category. Now, one
of them has to be chosen. Let us be clear again.
There is some kind of apprehension that
henceforth someone will be in Haryana and
someone will be in Punjab. It is no such thing.
The word used is "deemed". We have to see
this and we have to distribute this number. The
same Members continue, but because of the
allocation they have to be provided here or
there. It is just a national arrangement. If a
Member, as a result of taking a lot, is assigned

t[ ] Hindi transliteration.
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[Shri Gulzarilal Nanda.]

to Haryana, he should not be afraid of it,
saying that the Haryana people may not want
him. Well, next time they may choose him or
not. There is no need for him to depend upon
these persons. He can give his name from any
part of the State or any other State. He will be
elected from that area. He does not depend
upon them. Therefore, let there be no fear on
that account. After all when particularly
Diwan Chaman Lall felt that there should be
only one Punjab, he should not be afraid of
being either here or there. For him there
snould be no such thing.

Now, | come to the question of common
links. I would like to remove a
misunderstanding about it. Why is it
understood as if the persence of common links
is a kind of detraction ? There is throughout the
wholeness of the units. We have decided,
when we introduced this institution of Zonal
Councils to have more and more links, to have
more and more collaboration, because on the
one side for certain purposes or reasons there
have to be separate units and on the other side
for the purpose of national solidarity and unity
there have to be more and more links. That is
one reason. Another point is this. Do these
links help or hinder the interests of s particular
unit? Do they affect them adversely? Do we
simply fight shy of being anywhere near one
another or of having anything in common ?
There is partition between brothers and then
should there be nothing in common at all ?
Why is that kind "of doubt ? Coming to the
units, each one of them, I will explain about
the High Court. Immediately there was no
other way. We have to continue this. Anybody
wiH recognise that you cannot immediately
put it up. You will have enough time to do
that. I will not recommend it now. Later on let
the States do whatever they want to do.

I have a few points more. There is the
Bhakra dam. Somehow the Central
Government can do the defence of the
country, the Central Government can attend to
the finances of the country and if the Central
Government comes into

IRAJYASABHA]
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the picture for the sake of doing something
more effectively, efficiently because of the
bigness of the project,, because of the several
units involved, why should you object to it ?
Somebody says let Punjab go On doing it in
this way; the others do not permit it. For the
purpose of harmonious operation of it there is
no other way.

Then about the universities and the various
units, these units should be given two or three
years as the reorganisation takes place.
Meanwhile the two different units try to
develop their own institutions. But if suddenly
you have a break—the institutions as they are
to serve the whole of the State, this part and
that part—if you cut them, there are excessive
facilities in one and deprivation of them in the
other. It serves no purpose at all. | do not want
to go into details. In some cases it has been
specified that some things can be done even
before the appointed day, some things will be
done within a year, like that it has been there.
You can do it more quickly, more speedily
also. The Wakf Board—it was the hon.
Member's point—it is already provided for
generally. For the Gurdwara it is yet to be
done. As there is an all-India legislation for
this,—Wakf Board—it was not necessary,

| take leave of you, Mr. Vice-Chairman,
and conclude. | might have other feelings in
my mind, but | would not do that. Again very
briefly 1 would plead with the Members of
Punjab, Haryana and Himachal Pradesh that
they will still continue fo function and live as
brothers and jointly try to improve the assets
in the new State which they have got. Thank
you.

THE VICE-CHAIRMAN  (SHRI
BHARGAVA) : The question is :

"That the Bill to provide for the re-
organisation of the existing State of Punjab
and for matters connected therewith, as
passed by the Lok Sabha, be taken into
consideration."

M. P.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHAROAVA): We shall now take up the clause
by clause consideration of the Bill.
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THE VICE-CHAIRMAN (SHRI M. P.
BHAROAVA) : There are five amendments. |
would request the hon. Members to be brief in
their remarks in moving the amendments.

SHRI GULZARILAL NANDA : Remarks
have already been made on both sides. Let
there be no remarks.

[THE DepuTY CHAIRMAN in the Chair.] SHRI

ABDUL GHANI : | move :

1. "That in sub-clause (b) of clause
2, for the words and figures 'the 1st
day of November, 1966' the words
tnd figures ‘'the 1st day of March,
1967' be substituted.”

SHRIU. S. DUGAL : I move :

2. "That is clause 2, for sub-clause
(m), the following be substituted,
namely :—

‘(m) "successor State", in relation to the
existing State of Punjab, means the State
of Punjab or Haryana, and includes also
the transferred territory;"."

SHRI ABDUL GHANI : I move :

3. "That in sub-clause (n) of clause
2, for the words 'Union territory of
Himachal Pradesh' the words 'State of
Himachal Pradesh' be substituted."

SHRI NARINDAR SINGH BRAR : | move

40. "That at page 2, lines 15-16, the
words 'the Union in relation to the Union
territory of Chandigarh and' be deleted.”

The questions were proposed.
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THE DEPUTY CHAIRMAN : Mr. Dugal,
please be very brief and De relevant to th,
amendment only.

SHRI U. S. DUGAL : | have four or five
amendments which are quite indentical. So
with your permission, if you agree, | would
say that we take them together. They are Nos.
2,4,5,6,8,9and 10.

THE DEPUTY CHAIRMAN : But
we are on clause 2. You can comment on
them if you want. You need not speak on
them again later.

SHRI U. S. DUGAL : Madam, the hon.
Home Minister was pleased to declare in the
Lok Sabha and in the Rajya Sabha about the
formation of a Boundary Commission whose
terms, |

[RAJYASABHA]
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may say, are ambiguous and they were based
on the 1961 census which was based
completely on a communal basis. The original
formula which has been accepted by the Rajya
Sabha and the Lok Sabha not been taken into
consideration.

I might further add that it had already been
decided to include Chandigarh in the Punjabi
Suba because Sardar Niranjan Talib, a member
of the Punjab Assembly, was already sitting
from Chandigarh in the Punjabi region. Since
th, terms of reference are ambiguous, the
Boundary Commission in fact could not be
impartial. So, my submission is this that justice
should be done and various other places where
there are predominantly Punjabis, should be
taken into the Punjabi Suba.

SHRI GULZARILAL NANDA : Madam, |
need not take up the time of the House in
repeating what | have just now said. | have
nothing more to add because no fresh point
has been made.

=t 8o geo Tt : ITFRYEIT AT,
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o . ., L,

THE DEPUTY CHAIRMAN :
Minister had already replied.

SHRI C. L. VARMA :
amendment.

THE DEPUTY CHAIRMAN : Which one ?
SHRIC. L. VARMA : Number 40.

THE DEPUTY  CHAIRMAN :
Rather, yours is No. 41.
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THE DEPUTY CHAIRMAN :
question is :

The

1. "That in sub-clause (b) of clause 2,
for the words and figures 'the 1st day of
November, 1966' the words and figures 'the
1st day of March, 1967 be substituted.”

[10 SEP. 1966]
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The motion was negatived.

SHRI U. S. DUGAL : Madam Deputy
Chairman, | wish to withdraw my amendment
No. 2.

*Amendment  No.
witlidrawn.

1 was, by leave,

THE DEPUTY CHAIRMAN :
question is :

The

3.'That in sub-clause (n) of clause 2, for
the words 'Union territory of Himachal
Pradesh’ the words 'State of Himachal
Pradesh' be substituted.".

The motion was negatived.

THE DEPUTY CHAIRMAN : The question

4.'That at page 2, lines 15-16 the words
'the Union in relation to the Union territory
of Chandigarh and' b, deleted."”

The motion was negatived.

THE DEPUTY CHAIRMAN : The question

"That clause 2 stand part of the Bill."
The motion was adopted.

Clause 2 was added to the Bill.
Clause 3—Formation of Haryana State

SHRI U. S. DUGAL: Madam, | move :

4. "That in clause 3, for item (a)
of sub-clause (1), ihe following be
subs'ituted, namely :—

‘(@) Hissar excluding Sirsa tah-sil,
Tohana Sub-tahsil and Ratia. Block,
Rohlak, Gurgaon, Karnal excluding
Sahabad Police Station and Guhla sub-
tahsil and Mahendragarh districts;"."

5 "That in clause 3, for item (c)
of sub-clause (1), the following be
substituted, namely :—

*For text of the amendment, vide col. 6475
supra.
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[Shri U. S. Dugal.]

'(c) Ambala excluding Sadar Police
Station, Jagadhri and Narain-garh tahsils
of Ambala districts;"."

6. "That in clause 3, items (d) and
(e) oi sub-clause (1) be deleted."

8. "That in clause 3, for sub-clause (3),
the following be substituted, namely :—

'(3) The territories referred to in
clause (c) of sub-section (1) shall form a
separate district to be known as Ambala
district in the State of Haryana.'"

SHRI ABDUL GHANI: Madarn, | move:

7. "That in clause 3, after item (c)
of sub-clause (1), the following item
be inserted, namely :—

‘() Fazilka tahsil
district*."
The questiotis were proposed.

SHRIU. S. DUGAL :
already said what | had to say.
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THE DEPUTY CHAIRMAN :
you accepting them ?

Smmt GULZARILAL NANDA : No.

Suri U. S, DUGAL : Madam, 1 with-
draw amendments Nos, 4, 5, 6 and 8.

1Amendments Nos, 4,5, 6 and 8
were, by leave, withdrawn.

Tue DEPUTY CHAIRMAN :
question is :

7. “That in clause 3, after item
(2) of sub-clause (1), the following
item be inserted, namely :(—

‘(f) Fazilka tahsil of Ferozepur
district,’.”

The motion was negatived,

t[ ]1Hindi transliteration,

1For text of the amendments, vide
cols, 6484.6485 supra.

Are

The
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THE DEPUTY CHAIRMAN :
question is :

"That clause 3 stand part of the Bill."

The

The motion was adopted. Clause 3 was
added to the Bill.

Clause A—Formation of Union territory of
Chandigarh

SHRIU. S. DUGAL: Madam, | move:

9. "That for the existing clause 4, the
following be substituted, namely :

‘4. On and from the appointed day,
Chandigarh comprising of the territories
of Manimajra and Manauli Kanungo
circles of Kharar tahsil of Ambala
district in the existing State of Punjab as
are specified in the Second Schedule
shall form part of the State of Punjab

(Punjabi  Suba) and the city of
Chandigarh shall be the capital of the
State of Punjab.""

The question was proposed.

SHRI U. S. DUGAL : Madam, | withdraw
my amendment.

* Amendment No, 9 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN : The
question is :

"That clause 4 stand part at the Bill."

The motion was adopted. Clause 4
was added to the Bill.

Clause 5—Transfer of territory  from
Punjab to Himachal Pradesh
SHRI NARINDAR  SINGH BRAR :

Madam, | move :

47. "That at pages 3 and 4, lines 34 to 36
and 1 to 10, respectively, be deleted."

The question was put and the motion was
negatived.

THE DEPUTY CHAIRMAN : The
question is:
*For text of the amendment, vide col.

6487 supra. L124RS/66—\

[10SEP.1966]

Bill, 1966 6488

"That clause 5 stand part of the Bill."
The motion was adopted.
Clause 5 was added to the Bill.

Clause 6—State of Punjab and territorial
divisions thereof

SHRIU. S. DUGAL: Madam,

12. "That in sub-clause (1) " of
clause (6), for the words ‘other than
those specified in sub-section (1) of
section 3, section 4 and sub-section
(1) of section 5 the words ‘other
than those included in the territories
of Haryana and Himachal Pradesh
along with Ganganagar district of the
State of Rajasthan' be substituted."

SHRI ABDUL GHANI: Madam,

13. "That in sub-clause (2) of
clause 6, for the words ‘'Rupar dis
trictt the words ‘'Fatehgarh Sahib dis
trict' be substituted.”

I move :

I move :

SHRI U. S. DUGAL: Madam, | move:
14. "That in clause 6, after sub
clause (2), the following sub-clause

be inserted, namely :—

'(3) On and from the appointed day,
the name of the State of Punjab shall be
"Punjabi Suba"."

The questions were propossd.
o
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SHRI U. S. DUGAL : Madarn, | beg leave
to withdraw my amendment No. 12.

'‘Amendment No. 12 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN :  The
question is :
13. "That in sub-clause (2) of

clause 6, for the words 'Rupar district'
the words 'Fatehgarh Sahib dutrict' be
substituted. "

The motion was negatived.

~ THEDEPUTY CHAIRMAN : The question
is:
14. "That in clause 6,

clause (2), the following
be inserted, namely :—

after sub
sub-clause

‘(3) On and from the appointed day,
the name of the State of Punjab shall be

The motion was negatived.

SHRI U. S. DUGAL : Madam, | have not
spoken on it and it is lost. I only spoke up to
amendment No. 10, and not 14.

THE DEPUTY CHAIRMAN : | am sorry. |
did not know that you wanted to apeak.

*For text of the amendment, vide col. 6488
supra.
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SHRI U. S. DUGAL : Through you | would
request the hon'ble Home Minister to give me
a definite reply whether my request is going to
be agreed to or not. This is the only change.

THE DEPUTY CHAIRMAN : The Minister
has already replied that he il not accepting any
of these amendments.

SHRI U. S. DUGAL : If this simple request
of ours is not acceptable, | would stage a
walk-out.

(At this stage hon'ble Shri U. S. Dugal
and Shri Narindar Singh Brar left the
House)

SoMmE HoN. MEMBERS : Here, here.

THe DEPUTY CHAIRMAN : | do not
think any remarks are necessary from this
side. Let us move on in the proper
parliamentary fashion. Now, | put clause 6 to
the vote.

The question is :

"That Clause 6 stand part of th* Bill."

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7—Amendment of the First Schedule
to the Constitution.

SHRI'V. M. CHORDIA : Madarn : | move :

50. "That at page 5,  after line 36,
the following be inserted; namely : —

'18. Himachal Pradesh The
territories .specified in sub-section (1) of
section 5 of the Punjab Reorganisation
Act, 1966.™

51. "That at page 6, lines 3 to 8
be deleted."”

(The amendments also stood In thf names
of Sarvashri C. L. Varma and Sundar Singh
Bhandari)

the questions were proposed.
ft famerpaTR weTeTeeh - Sl
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[sit fersroregre serreverely wihefya]
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THE DEPUTY CHAIRMAN : Would you
like to reply ?

SHRI GULZARILAL NANDA
more than what | have already said.

. Nothing

THE DEPUTY CHAIRMAN: The
question is :

50. "That at page 5, after line 36,
the following be inserted, namely :—

'18. Himachal Pradesh : The territories
specified in sub-section (1) of section 5
of the Punjab Reorganisation Act,
1966."

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is :

The

51. "That at page 6, lines 3 to 8
be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The question
is:

"That clause 7 stand part of the Bill."

The motion was adopted.
Clause 7 was added to the Bill.

Clause 8 was added to the Bill.

Clause 9—Amendment of the Fourth
Schedule to the Constitution

SHR1'V. M. CHORDIA : Madam, | move :

53. "That at page 6, after line 29, the
following be inserted, namely ;—

*22. Chandigarh ... IV*

[RAJYASABHA]
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55. "That at page 6, line 34, for the
figure '228' the figure '229' be
substituted.”

{The amendments also stood in the name of
Shri Sundar Singh Bhandari.)

The questions were propoMd.

oft farreremmre. spwrrerrerely it :
gaA w7 gy 98 wigy W § fw
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o awr 7 o9 sfafafe oo w1 afe-
wr< vy | gad vf afewre gfam E6-
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¥ fr gfr E4eds # s R,
Fe 99T § qre, 99 F HTO T ANTH
AT a% 5 AW | AvE v g i)
do 55, FediaAFT § |

0 werGE® A SdE §
feamar sire i qfaas 24t & fomr
fAdR2 T 7 1 A & ford St samr
AT § TE WIAT AT WEATE

SHRI'V. M. CHORDIA : | beg leave of the

House to withdraw my amendment Nos. 53
and 55.

*The amendments
withdrawn.

THE DEPUTY CHAIRMAN : The question
is:

were, by leave,

"That clause 9 stand part of the Bill"
The motion was adopted.
Clause 9 was added to the Bill,

Clauses 10 to 12 were added to the Bill.

eFor text of the amendments, vide cols.
6493.6494 supra.
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Clause 13—Provisions as

Assemblies
SHRI ABDUL GHANI: | move :

20. "That in sub-clause (1) of clause 13,
for the word 'fifty-four' the word ‘fifty-six*
be substituted.”

SHRI'V. M. CHORDIA : I move :

56. "That at page 7, line 25, for the
word ‘fifty-four' the word ‘'seventy’ be
substituted."

57. "That at page 7, lines 25-26, for the
word 'eighty-seven' tbe word* 'one hundred
and twenty-two' be iuo-itituted."

58. "That at page 7, line 31. for the
figures and words '4A. Haryana . . . 54' the
figures and words '4A. Haryana ... 70' be
substituted.”

(The amendment Nos. 56, 57 and 58 also
stood in the name of Shri Sundar Singh
Bhandari.)

Th. questions were proposed.
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[ ot oroger it ]
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THe DEPUTY CHAIRMAN: The
question is :

56. "That at page 7, line 25, for

the word ‘fifty-four' the word ‘seven

ty' be substituted.”
The motion was negatived.

THe DEPUTY CHAIRMAN :
question is :

57. " That at page 7, lines 25-26,
for the word ‘eighty-seven' the words
‘one hundred and twenty-two' be sub
stituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is :

58. "That at page 7, line 31, for
the figures and words '4A. Haryana
.... 54" the figures and words '4A.
Haryana------- 70" be substituted."
The motion was negatived.
THE DEPUTY CHAIRMAN :
question is:

20.  "That in sub.clause (1) of
clause 13, for the word ‘fifty-four' the
word ‘fifty-six' be substituted.” The motion
was negatived.

THe DEPUTY CHAIRMAN : The
question is :

"That clause 13 stand part of tht Bill."

The motion was adopted. clause 13, for th
word fifty-four' Clauses 14 and 15 were
added to the BUI.

The

The

The

[RAJYASABHA]
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THE DEPUTY CHAIRMAN : Thcit is an
amendment for a new clause 15A.

New Clause ISA

SHRI'V. M. CHORDIA : | move :
59. "That at page 8, after line 28, the
following new clause be inserted, namely :

*15A(l)(a) The sixteen persons
specified in the Seventh Schedule who
are members of the Legislativt Council of
the existing State of Punjab shall on and
from the appointed day, become
members of the Legislative Assembly of
the State of Haryana.

(2) The remaining thirty-five persons
who are members of tht Legislative
Council of the existing State of Punjab
shall on and from the appointed day
become members of the Legislative
Assembly ot tht State of Punjab." "

(The amendment also  stood in  the name

of Shri Sundar Singh Bhandari.)
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The question was proposed.
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THE DEPUTY CHAIRMAN : The
question is :
59. "That at page 8, after line 28.
the following new clause  be inserted,
namely :
'"15A(l)(a) The sixteen persons

specified in the Seventh Schedule who
are members of the Legislative Council
of the existing State of Punjab shall on
and from the appointed day, become
members of the Legislative Assembly of
the State of Haryana.

(2) The remaining thirty-five persons
who are members of the Legislative
Council of the existing State of Punjab
shall on and from the appointed day
become members of the Legislative
Assembly of the State of Punjab.™

The motion was negatived.
t[ ] Hindi transliteration.
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Clauses 16 and 17 were added to tht Bill.

Clause 18 Speakers and Deputy Speakers
SHRI'V. M. CHORDIA : | move :

60. 'That at page 9, for the existing
clause 18, the following be substituted,
namely :

'18. (1) As soon as may be after the
appointed day, the Legislative Assembly
of Haryana shall choose a member of that
Assembly to be the Speaker of that
Assembly and another remember of that
Assembly to be th, Deputy Speaker of
that Assembly.

(2) As soon as may be after the
appointed day, the Legislative Assembly
of Punjab shall choose a member of that
Assembly to be the Speaker of that
Assembly and another member of that
Assembly to be the Deputy Speaker of
that Assembly"."

(The amendment also stood in  the name

of Shri Sundar Singh Bhandari.)
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The question was proposed.
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THe DEPUTY CHAIRMAN : The
question is :

60. "That at page 9, for the existing
clause 18, the following be substituted
namely :

'18. (1) As soon as may be after the
appointed day the Legislative Assembly
of Haryana shall choose a member of
that Assembly to be the Speaker of that
Assembly and another member of that
Assembly to be the Deputy Speaker of
that Assembly.

(2) As soon as may be after the
appointed day, the Legislative Assembly
of Punjab shall choose a member of that
Assembly to be the Speaker of that
Assembly and another member of that
Assembly to be the Deputy Speaker of
that Assembly." "

The motion was negatived.
~ THE DEPUTY CHAIRMAN : The question
is:
"That clause 18 stand part of (he Bill."
The motion was adopted.
Clause 18 was added to the Bill
Clause 19 was added to the Bill.

Clause 20—Legislative Council of Punjab

THE DEPUTY CHAIRMAN : The
two amendments to this clause are both
negative amendments. Therefore | shall put
clause 20 to vote.

SHRI V. M. CHORDIA : | am not moving
the amendments, but | want to speak on both
the amendments simultaneously.
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THE DEPUTY CHAIRMAN : The
question is :

"That clause 20 stand part of the Bill."
The motion was adopted.
Clause 20 was added to the Bill.
Clauses 21 to 24 were added to the Bill.

Clause 25—Delimitation of constituencies

SHRIC. L. VARMA : | move :

68. "That at page 12, lines 17-18, the
words 'existing boundaries of administrative
units' be deleted."

FOHIT ANTTAT § I5 A7 § 5 ¢ ‘exist-
ing boundaries of administrative
units’ be deleted. ” 99 IE TATFT
darg &1 fgoee Sqw & am <@
&, 9m f wrada wefy fr fraz amw
2 & o= gw s & fawen 1 I 2
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feem arar § A vt fewremr wdw
#1 fagar sar & 1 gafam gefafrgmw
¥ & frery ¥ ok svedigquatr &
frera & a7 3978 F9 uswreHz FTAT
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The question was proposed.

S qEeTieTe A FeE
aHrE I i A T e andi 8
SHRI C. L. VARMA : | beg leave to
withdraw my amendment No. 68.

*Amendment No. 68
withdrawn.

was, by leave,

*For text of the amendment, vide col.

6503 supra.
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THE DEPUTY CHAIRMAN : The question
is ;
"That clause 25 stand part of the Bill."

The motion was adopted.
Clause 25 was added to the Bill.
Clauses 26 to 28 were added to the Bill.

Clause 29—Common High Court  for
Punjab, Haryana and Chandigarh
THE DEPUTY CHAIRMAN : There
is an amendment.
SARDAR  RAGHBIR SINGH  PANJ-

HAZARI : Before that | raise a point of order,
because this clause 29 is ultra vires the
Constitution of India and because it says in
sub-clause 29. (2) :

"The expenditure in respect of salaries
and allowances of the Judges of the
common High Court shall be allocated
amongst the Staets of Punjab and Haryana
and the Union in such proportion as the
President may, by order, determine."

Now this provision runs counter to the
provision in article 231 of the Constitution of
India inasmuch as the common High Court
contemplated in this Bill will be in the Union
territory of Chandigarh. As such the
expenditure in subclause 29. (2) should be met
from the Consolidated Fund of India, and not
met from the Funds of the States of Punjab
and Haryana also.

|V §fer fafeandli erde & SEmga &

Yt a7 afaoa S8efr 0 &, safar My
THE DEPUTY CHAIRMAN : There is also

an amendment on this, but the mover is not
here.
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SHRI GULZARILAL NANDA:

There is no question, of anything being ultra
vires because, so far as the expenditure is
concerned, th, expenditure will be met by the
Central Government and that is not a matter
which is a matter of nay constitutional
violation. | think the provision that has been
made here is subject to the same protection
which we get from aricle 4.

SARDAR RAGHBIR SINGH PANJ-
HAZARI : In this question, Madam . ..

THe DEPUTY CHAIRMAN : After the
Minister has spoken.

SARDAR RAGHBIR SINGH
HAZARI: I still raise my point of order.

THe DEPUTY CHAIRMAN: It
cannot be now. Earlier you have had

PANJ-
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your say and the Minister had his say. Now |
put clause 29 to the vote.

The question is :
"That clause 29 stand part of the Bill."
The motion was adopted.

Clause 29 was added to the Bill.

SHRI ABDUL GHANI : Can we not raise a
point of order ?

THE DEPUTY CHAIRMAN : What point
8T ol &1y pe S ——pds

B LI STt

is § bl O 5 e K

2ol a4 - pmd K0

-é?‘-‘!"'tj'i.’"’lurlei

] ot wegw wey : FEw, w0 W EE
AT ATET T AE FLAFA &7 3 W
FLAFAE AT AT ATLT T OTHT 2
wfordr, 7 ArA AT § AR TR 93
e 1]

SarpAR RAGHBIR SINGH PANJ-
HAZARI : It is wultra vires the Consti-
tution.

LeS™ o o 1 e s
Fl 8 =l & 0 el
-8 flesa pSHE

1[sft wwgw Wt : 7 F FEAT TR E
fir zaq o @i &1 Se@gd @I
S 1]

of order ? This is a constitutional matter in
which the Chair is not concerned. The
Minister has replied and there can be no point

of order after that. | have already put the
clause to vote and it has been adopted.
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Clause 30 way added to the Bill.

Clause 31—Special provision relating to Bar
Council and Advocates

SHRIC.L. VARMA: Madarn, 1 move:

69. "That at page 14, lines 32-33, the
words 'and Himachal Pradesh' be deleted."

Ioaaafa wEEAT, AT IW ae
Himer qg & 5 fgwmser wdw &7 A
Fifewr 9803 § § A< g FE IwH
fawelt # 1 A= & 1 &1 ag &Y gArd
qfvwe & o1 s A e
q1ed EF FT & A1 TE Ag@HET T |

The question was proposed.

SHRI GULZARILAL NANDA: 1am
not accepting the amendment.

THE DEPUTY CHAIRMAN :  Are

you pressing the amendment, Mr.
Varma?

SHRI C. L. VARMA : 1 beg leave of the
House to withdraw my amendment.

* Amendment No.
withdrawn.

69 was, by leave,

THE DEPUTY CHAIRMAN :
question is :

The

"That clause 31 stand part of the Bill."
The motion was adopted.
Clause 31 was added to the Bill.
Clauses 32 to 47 were added to the Bill.
Clause 48—Land and Goods
SHRI ARJUN ARORA: Madam. 1 move

71. "That at page 20, lines 11-12, for the
words 'pass to the State of Punjab' the
words ‘'be distributed among the three
successor States on the basis of their
population' be substituted."

*For text of the amendment, vide col.

6507 supra.
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KumArl SHANTA VASISHT : Madam, |
move:

72. "That at page 20, lines 11-12, for the
words 'pass to the State of Punjab' the
words 'pass to the successor States on the
basis of respective population :' be
substituted.”

(The amendment also stood in the names of
Dr. Salig Ram and Shri Jagannath Prasad
Pahadia.)

Th; questions were proposed.

SHRI ARJUN ARORA Madarn, my
amendment relates to clause 48 of the Bill.
This clause 48 is part of Part VI relating to
apportionment of assets and liabilities.

The clause, as drafted and presented by the
Home Ministry, says :

"(1) Subject to the other provisions of
this Part, all land and all stores, articles and
other goods belonging to the existing States
of Punjab shall,—

(a) if within that State, pass to the
successor State in whose territories they
are situated; or

(b) if outside that State, pass to the
State of Punjab :"

This is the relevant portion. | have no
objection whatsoever to part (a) where it says
that the land, stores, articles and other goods
belonging to the existing State of Punjab shall,
if within that State, pass to the successor State
in whose territories they are situated but |
object to sub-caluse (b) which says that if they
are ou'side that State, they shall pass to the
State of Punjab. My amendment seeks to
correct this and it says that the words "pass to
the State of Punjab" be substituted by the
words "be distributed among the three succes-
sor States on the basis of their population”. |
do not know how the Home Ministry which
was obviously assisted by the Law Ministry
has proposed such an unjust distribution of die
assets of the existing State of Punjab by saying
that anything outside the State of Punjab shall
go only to one of the three successor States.
Now the Home Minister, if not the Home
Minister at least the Minister of State in the
Ministry
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[Shri Arjun Arora.]

of Home Affairs, knows the civil law. He
probably knows the law of inheritance which
lays dow, that the assets are to be distributed
among all the successors. Why do you,
therefore, provide that one particular asset will
be distributed among the three successors
while the other part of the assets will go only
to the elder brother ?

DR. GOPAL SINGH The law of
primogeniture.
SHRI ARJUN ARORA The law of

primogeniture is a feudal law. Dr. Gopal
Singh, of course, belongs to the feudal society,
if not a slave society.

DRr. GOPAL SINGH : You belong to the
feudal society.

SHRI ARJUN ARORA : He says he belongs
to the feudal society.

DR. GOPAL SINGH : I said you belong to
the feudal society.

SHRIARJUN ARORA : Not I; | belong to a
modern socialist society.

THE DEPUTY CHAIRMAN: Be
brief; this is an amendment.

SHRI ARJUN ARORA : Madam, 1 must
meet the interruptions. The law of
primogeniture is a feudal law under which the
eldest son of the Rajah inherited the crown. |
believe that Mr. Nanda is a good socialist
Congressman; he does not belong to the feudal
society and | hope he does not want to make
the elder brother the successor of all the
property or most of the property. So what has
been said about the distribution of land, stores
and other things within the State of Punjab
should in equity be applied to land, stores and
other things—and liabilities also if any—
which are outside the State. | hope the Home
Minister will accept this amendment of mine
which is based on well-accepted principles of
equity and Justice and which corresponds to
the law of inheritance which is in force in the
country. | must say, Madam, | am not partial to
any part of the Punjab.

SHRI ABDUL GHANI :
are a Punjabi.

Although you

[RAJYASABHA]
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SHRI ARJUN ARORA : | am not a Punjabi;
Punjab is my sasural. If at all, | am partial to
Punjab but even amongst relations | believe in
the principles of equity and justice and |
earnestly urge upon the Home Minister to ac-
cept my amendment.

KumARl SHANTA VASISHT: | have also
the same amendment as that of Mr. Arora. As |
said earlier aho, the assets and liabilities
should be divided according to the population
of each successor State. The lands, goods and
other articles that belong to the Punjab State
now should be divided on the basis of
population among Haryana, Punjab and
Himachal area and | think this is very
important. This Bill has been framed in a very
great hurry and the Committee had the big
problem of dividing the assets and liabilities
amongst the various States. Since many small
mistakes would be noticed | urged upon the
hon. Minister to kindly examine all these things
and see that proportionally on the basis of
population all the successor States get these
assets.

AN. Hon. MEMBER :
suggestion.

o mfeww (Fa@) : F ow A
FEAT W § | gL AT Wi ¥ g
i gwdr Fomr oft § 1 w7 faeft g€
Qe & ard a1 4 fafreet aeg &
7z v § fe 3a il & o dar
deqrr SCE M AR T IR |

SHRI GULZARILAL NANDA : Taking the
various clauses of this Part together, the
answer to the questions raised is available in
Part VI, if we read one clause along with
several others. | may inform the hon. Member
that there is clause 54 regarding public debts.
Now, the public debts will be the debt of the
States of Punjab Now, if one sees only this
clause then he would see as if all the debts are
to be apportioned to Punjab. There are further
arrangements. When something is
immediately taken over by one of the units,
then further arrangements are made as to how
it has to be apportioned later on. Similarly, in
this case

Itis a very sensible
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there is a proviso to clause 48 for the purpose
of the distribution of stores, articles and goods,
i.e., the Central Government may issue such
directions as it thinks for a just and equitable
distribution of the goods. In the first stage it is
supposed to pass to the State of Punjab. Later
on it is for distribution, etc. Now, there are
other clauses, viz., 64 and 65. By agreement
any claim can be made and settled by the
States concerned, under clause 64. Under
clause 65, within three years there is an ar-
rangement for equitable distribution. It is not
intended that these buildings or lands or other
things, which may be outside the State, are
going to pass to and remain with Punjab. It is
intended that tbey have to be redistributed on
equitable lines and for that the Central Gov-
ernment is ultimately responsible.

THE DEPUTY CHAIRMAN : Mr. Arora,
are you withdrawing your amendment ?

SHRI ARIUN ARORA
Minister ...

The Home

THE DEPUTY CHAIRMAN : After the
Minister's reply, no question is permitted. Are
you withdrawing your amendment No. 71 ?

SHRI ARIUN ARORA : The Minister's
reply is not clear.

THE DEPUTY CHAIRMAN : It is not a

proper procedure after the amendment has
been replied to.

SHRI ARJUN ARORA : If he gives an
assurance, | will withdraw it.

SHRI GULZARILAL NANDA: There is
my assurance.

SHRI ARIUN ARORA : If he accept my
amendment in spirit ...

SHRI GULZARILAL NANDA That
is there.
SHRI ARJUN ARORA : Madam, beg

leave to withdraw my amendmenl

'Amendment No. 71
withdrawn.

was, by leav.

[10 SEP. 1966]

Bill, 1966 6512

KumArl SHANTA VASISHT : On his

assurance, | withdraw my amendment.
Madam, | beg leave to withdraw my
amendment.

"Amendment No. 72 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN :
question is :

The

"That clause 48 stand part of the Bill."
The motion was adopted.

Clause 48 way added to the Bill.

Clauses 49 to 53 were added to the Bill.
Clause 54—Public debt

SHRI ABDUL GHANI : Madam,

73. "That at page 24, line 20, after the
word 'for' the words 'lrrigation Projects
including' toe inserted."

I move :

74. "That at page 24, line 36, after the
words 'expenditure on' the words 'Irrigation
Projects including' be inserted."”

The questions were proposed.

A o—pde  pillae 6ys
PSR - QN NPT
S ofy L abp gl oy &
RER Y RS POR 99 £ BT LTS
AT 0T o LY Yl e
S U ST WY R PR
b os2 2 &) -bs S5 S5 F
2l Olgtualy e o 2y
Spe Bis daa L § i8S
JRL x ool W S A sl
W B 5 e e
-.F_,a._,-.-r-" L
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»T gar § ) gt & wefag s g
it god Wy o = & faw
A form w¢ frar | TR A TR E
g & yoreqrr A FTefiT e ot feear
g i weaTen § for ag v T faegE
< & it g s o)

e F wafrewdt ¥ ar guiweT
¥ fqefow qaram &1 2 s &
FOT JaewT ot awd § 3% ghamr o
ARATEY ¥1 A 15 F9 4 fgenn § 1 sEwY
qit Jg faer wwaT 99 O 4 AFS T
T ST Sraueit Y Fong g @ |
% e  fiv g ot fgean § g e
g A g T § U, $TEIS,
gfam sk o avit 3o o @ fe
fresqimagas gl § 1 &
Y fadt 7 firely g 1 quitE A &
e & s qder o g | 9 a9
gAY fr o Ay w1 A% Al
AT | AT NIFE FT JT AT THA-
FT %1 | ik w1 e fawfad
& ¥ g9 dw  wEgre g wEife
TN WYoTe § gwra F1 o e o
gfcamar &1 it g 1 dormer 9 feamr aer
qEw 4t gfamr 1 fFaer aw gsmT
T | T Wriwe & fraar gfamr S
faerm, feaen voee™ Y AT faaen
FIHI FY, T TG & FIE 7 F1 T
framferg 1 ]

sft oramdy wrer v ¢ gEd qETR
RBRawW A 1w e
A g 1A N afeew  FR s
TWE q TR ¢ |
Tue DEPUTY CHAIRMAN : Are

you pressing your amendments ? - -

D I e e
&~ 55 él_._,ani:ﬂd_;a
WY  amyi 57 o6 Lo -2 5
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ot o ot ;o g ¥R § B
TAATH §T ATAT &Y qH 4T, AW HH
ot aav frmmT 1 )

Madam, |

amendments.

* Amendments Nos. 73 and 74 were, by
leave, withdrawn.

beg leave to withdraw my

THEDEPUTY CHAIRMAN : The
question is :

"That clause 54 stand part of the
Bill."

The motion was adopted.
Clause 54 was added to the Bill.
Clauses 55 to 66 were added to the Bill.

Clause 67—Provisions as to certain
Corporations

SHRI'V. M. CHORDIA : Madam, | move

75. "That at pages 29 and 30, lines 36
to 38 and 1 to 27, respectively, be
deleted."

{The amendment also stood in
name of Shri Sundar Singh Bhandari.)

the

SHRI M. P. BHARGAVA
Pradesh) : It is negative.

ot fersrerrTe weTenTeSn Sy -
AT Wi area | wgr e fifea )
g faagw g fFd  smer Y freamy
g g | gafan g g faifes A
FET AT {HEAT |

Tue DEPUTY CHAIRMAN : It i
not negative.

it fawergwTe wTeTERW Sy
WA €A A w7, gafed d4 sad
qreaw & I oA | IwEwma wEiaar,
AN ENEA I FIEREANTY
g E 5 4 fewl & Al oF s

t[ J Hindi transliteration.

(Uttar

*For text of the amendments, vide col.

[10 SEP. 1966]
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TYH W 99 gfee § gL WET T .y
fis sy &Y sET T o, g Wi
o% @1 91 | 3t feafa & fawk s
foarelt & QA1 18 ot sar | ar v
smfa § | v 1 sfemd fade sy
T g IRA AR s 1 a4
wEE § ST w3 ¥ wafe @
# qorre ST SR A s fod § dr
48, 4TATH 134 % formT - —

"A legalistic approach to a complex problem
on the just solution which depends the
prosperity of many territorial units,
would be impermissible. Having
carefully considered  the  problem, we
are of the view that constitution of Joint
Boards, one for irrigation and another
for  power, of the beneficiary States and the
State which is the source of supply of water and
power, having authority to lay down policies
and execute them, consistently with the
legitimate needs of the States concerned, under
the supervision of the Central Government may
be a practical solution of the problem raised by
the division of the territory into separate units
in which the canal and power supply lines are
situated.”

a w giie ¥ G & 919 7 Fow
@ & fag &, dar fr e} W W
oY Fw § S AT ST A e
@ FEt w1 W s § sl
sg e AR M @mr &) A AT
wror § f st 67 § syaraw (3)
M (4) @ R F ol Agvanda
F JAW I, ITHT AU qWA O
wT & T UF F sqEedy w1 |

¥ ey agem ¥ anien wEm fw
o v 67 ¥ # fadw = wwm,
s (1) @ (2) s | s
§ afe Sware (3) s (4) ®
fasfle vt § wWifs afr fad faw
W, W | QY oy A awEs
wr § &R e w) fod o &
e

The question was proposed.
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SHRI GULZARILAL NANDA Our
approach is certainly in the same spirit, but in
the case of the Electricity Board those
considerations would not apply. The
administration of the main powerhouse would
be with the Bhakra Board. This Electricity
Board is only for distribution. It is not
necessary that the distribution should be with
the same body.

THE DEPUTY CHAIRMAN : The question
is;
75. "That at pages 29 and 30., lines 36 to
38 and 1 to 27 respectively, be deleted."

The motion was negatived.
THE DEPUTY CHAIRMAN: The question
is:
"That clause 67 stand part of the Bill."
The motion was adopted.

Clause 67 was added to the Bill.

Clouses 68 and 69 were added to the

Sl |.r.-‘—“|"tn‘: u‘i“u'."‘ [
| e Lo S5 51 asTl ety
Sl e S e s
L o S s 4 le e
K g-l L_J’ i uﬂl - 2 L'L_,h
§ Sl Gl L 4 a Uy 3
t[eh wogw wht : Aew, AT O
QATEE ATH ATEX § F 6 vede
o @ T AT Ay W
gfagiarsed i s avarg ?

9 T TUHT T G TEAT § | 4T WAV
Y FEER 7]

THE DEPUTY CHAIRMAN : These were
not moved at all.

Clauses 70 to 77 were added to the BM.

[RAJYASABHA]
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Clause 78—Rights and liabilities in re. gard to
Bhakra-Nangal and Beas Projects THE
DEPUTY CHAIRMAN There is one
amendment. That is barred. But you can speak
on it, Mr. Ghani.

igedgeb—pdee ¢ (il 52
o 2o ol -'-a'-ﬁ_*r-z‘-'
K sl oK) e S5 S5 K
P W R LR
Eoan L owoh &5 W S 4
71 TS PR K v i S S
W ol gl A SK
o s oS A 5K e
e J4 £ e SV o
ot Olgmenly o »5 wilp
- & vy sl g o5 elS gl
S S NG Al s
S Fle gl T ol ol ploe
Jon Les = dla b5 Jult 0 5
A oy Qlasle JSIy 4 a5 A
S % I N S B R RIS Y]

t[sh swgw Wl : Aww, oifeiE Oy
& fr s g = AR waew W s
F § dfer ot o faw aff w4
A7 qg& W ag Fg1 97 % Tt & Wi
1 fos = fear 1 gt 9 qn e
fa=® fomr § so¥ =@ @ Faqw =
ar ¢ afew el s Y & ) eifE
T & qFt & gfwmr #1 WY, T
a1 oY X FTefi ® W srrEr agwar
& @ safag &% ag w1 @ 5 aaqw
X =19 & 99 g9 Al w7 {F miaw
faar amg 1 ¥ e @ ag faega
T A § &I IEHT A Faw
Lo |

t[ ] Hindi transliteration.
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sft Tt W AR 9 AT
a1 € i oY IFT I |, e
50, 100 41 &, T NIIHATY T I
I §, 9% W qrfEw $T A F I€@
T8 & 1 oY oY T wWY W WA §
EAR IR CCRELE f

THE DEPUTY CHAIRMAN : The

question is :
"That clause 78 stand part of the Bill."
The motion was adopted.
Clause 78 was added to the Bill.
Clause 79—Bhakra Management Board
SHRIABDUL GHANI: | move :

83. "That at page 40, line 10, after the
word 'Ferozepur' the words Madhopur and
Upper Bari Doab Canal up to the off-take
of Madhopur Beas link and Madhopur Beas
link' be inserted."

REIC-SLINP. R ST LI
Ju gL A s S 2
S o Sk Slam £
et - 25 LS 0 4 5 oyl K
G ) s e A & LS
S dl s jlasle 50
@ I pSE A - (e
2 Y e S aS A A
oAl ok s al IS5 Y
- & SUKE 5 sl

toe @ ot F v A R ? wd
EfF 100 9 & T8, TH oY & qR
Y 9T s fog 2w w=r &% A
Fom ¢ f 9y a1 fowr @t € 7 av
MCAR B qR a6 & A=t §

" #[ ] Hindi transliteration,
L1Z4RS/66—S

78 sAg ¥ & ¢ fr AT 7f qoiw
Tt § WX "7 &% aqy & fawi 6,
gAY & aal ®Y g § 1]

The question was proposed.

off Rt e Avw oAl At
A Frdfr @ wEr R

THE DEPUTY CHAIRMAN The
question is ;

83. "That at page 40, line 10, after the
word 'Ferozepur' the words Madhopur and
Upper Bari Doab Canal up to the off-take
of Madhopur Beas link and Madhopur Beas
link' be inserted."

The motion was negatived.
THE DEPUTY CHAIRMAN : The
question is :
"That clause 79 stand part of the Bill."
The motion was adopted.
Clause 79 was added to the Bill.

Clauses 80 to 97 were added to the Bill.
The First Schedule was added to the Bill.

Th, Second Schedule was added  to the
Bill.

The Third Schedule was added to the Bill.

The fourth Schedule
SHRI ABDUL GHANI: | move :

36. "That in the Fourth Schedule, for
paragraph 1, the following be substituted
namely :—

'1. Of the three sitting members whose
term of office will expire on the 2nd
April, 1968, such one as the Chairman of
the Council of States may determine by
drawing lot, shall be deemed to have
been elected to fill one of the seats al-
lotted to the State of Haryana and the
other two sitting members shall
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be deemed to have been elected to fill
two of the seats allotted to the State of
Punjab."

| also move :

37. "That in the Fourth Schedule, for
paragraph 2, the following be substituted,
namely :—

'2. Of the four sitting members whose
term of office will expire on the 2nd April,
1970, namely Shri Anup Singh, Shri Jagat
Narain, Shrimati Mohinder Kaur and Shri
Uttam Singh Dugal, Shri Jagat Narain shall
be deemed to have been elected to fill one
of the seats allotted to the State of Haryana
and the oiher three sitting members shall be
deemed to have been elected to fill three of
the seats allotted to the State of Punjab.' "
The questions were proposed.
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T § 1)

awR W fag (ST wiwm) : d
T aréx @ g |

st e w0 oA
AT IHEE ) o A S fean mw
g 4t & S ¥ § &, Ay @
arr gEe ¥ ¥ § ¥ efmr kg,
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™

DiwaNn CHAMAN LALL: May I
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THeE DEPUTY CHAIRMAN : The Minister
has replied. 1 would like the procedure to be
followed. After the Minister has replied, | do
not think that we should invite any further
comments on it.

The question is :

36. "That in the Fourth Schedule,
for paragraph 1, the following be sub
stituted, namely :—

'1. Of the three sitting members whose
term of office will expire on the 2nd
April, 1968, such one as the Chairman of
the Council of States may determine by
drawing lot, shall be deemed to have
been elected to fill one of the seats
allotted to the State of Haryana and the
other two sitting members shall be
deemed to have been elected to fill two
of the seats allotted to the State of
Punjab."

The motion was negatived.

THe DEPUTY CHAIRMAN : The
question is :
37. "That in the Fourth Schedule,

for paragraph 2, the following be sub
stituted, namely :—

'2. Of the four sitting members whose
term of office will expire on the 2nd
April, 1970, namely, Shri Anup Singh,
Shri Jagat Narain, Shrimati Mohinder
Kaur and Shri Uttam Singh Dugal, Shri
Jagat Narain, shall be deemed to have
been elected to fill one of the seats
allotted to the State of Haryana and the
other three sitting members, shall be
deemed to have been elected to fill three
of the seats allotted to the State of
Punjab." "

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is ;

The

"That the Fourth Schedule stand part of
the Bill."

The motion was adopted.

The Fourth Schedule was added to the
mil.

[RAJYASABHA]
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The Fifth Schedule was added io the Bill
The Sixth Schedule

THE DEPUTY CHAIRMAN : Amendment
No. 96 is a negative amendment. Mr. Chordia,
you can speak ou it.

sft famemae wFaTe@aft atcfyar:
uTT 21 9T & I g | ¥ TW
AT FT YA FA A TR GAG AR
g

THE DEPUTY CHAIRMAN : The question
is:

"That the Sixth Schedule stand part of the
Bill."

The motion was adopted.
The Sixth Schedule was added to th: Bill.

The Seventh Schedule was added to the
Bill.

The Eighth Schedule was added to the Bill.
The Ninth Schedule was added to thi Bill.
The Tenth Schedule was added to the Bill.

The Eleventh Schedule was added to the
Bill.

The Twelfth Schedule was added to the
Bill.

The Thirteenth Schedule was added to the
Bill.

The Fourteenth Schedule was added to the
Bill.

The Fifteenth Schedule was added to the
Bill.

The Sixte.mth Schedule
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THE DEPUTY CHAIRMAN :
question is :

The

"That the Sixteenth Schedule itand part
of the Bill."

The motion was adopted.

Ths Sixteenth Schedule was added to the
Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI GULZARILAL
Madam, | move :

"That the Bill be passed."
The question was proposed.

DiwaNn CHAMAN LALL: Madam, on this
third reading, may 1 reply to the hon. Home
Minister in regard to myself and Moulvi Abdul
Ghani ? | notice that what thg Home Minister
said was that in regard to clause 1 of the
Fourth Schedule, the choice has been left to the
Chairman to decide which one of the two
members shall go to Haryana, which one will
go to Punjab. | draw his attention to clause 2 of
the Fourth Schedule. In that he has not adopted
this particular method. What he has done is
this. He has put all the four names and said that
there shall be a lot drawn by the Chairman of
this House as to which one of these people
shall go to Punjab and which one will go to
Haryana. Now, why has he not adopted the
same procedure in regard to clause 1 of the
Fourth Schedule? Why has he made a
difference. Now if you look at clause 3
again—that is what | was trying to point out to
him—Clause 3 is entirely different, the
procedure that he has adopted is entirely
different from that which he has adopted in
clauses 1 and 2. The procedure adopted in
clause 3 is entirely different. | submit

NANDA :

[ 10 SFP. 1966
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that there is discrimination in regard to this
matter. Why he has done it, | do not know. |
do not know, why. My hon. friend the Home
Minister did it. For what reason did he do it, |
do not know. And | am quite certain that none
of the Members involved in this matter knows
exactly why that was done, why Mr. Atwal
was allotted to Punjab and the others were
handed over to tbe choice of the Chairman by
ballot that has to be held in regard to this parti-
cular matter. And when he says that it was the
choice of choosing one of the two, the choice
was also of choosing one of the four in clause
2. What happened in clause 2 was that all these
four names were handed over to the ballot.
Why were not all the three names handed over
to the ballot as far as claose | is concerned ?
There is no answer to this, there is really no
answer to this why it was done, why different
procedures were adopted. Ther, is no answer
to this.

AT Sgewefr  wEear, AR
T & g §) 9 ¥ 4% 0g faw
v & w9 § ofor &) Wi | Wy
T gy ¥ ww § fF aod jw
R v Tgo & Tow &R Foared
w1 ot I
gt agg ¥ Tow 4, I Rreme
v 91 g R, afeT 9% A
¥ Pl FER W I ) A
g5 & fe ok agg ¥ Tow fRAER
T X o, |WE W Hwil
afcorr 1% a1 &, % afomT ag §
frfffr T ¥ S am § o3
aw ot 7t § 5w FAw arEw
mEeR i@ aa g 3w
forg T %Y Tt wifeem & Fwio
F §ug 9T A A @ I8 WA I
fifT g &< Q@ &, o F qTI 9T 93w
& 4T FX @ § | dEd
7% & 5 A 96T g 9T W/ T
ot fo oF wiwmart osa S aifgd
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Zw anfewsr 229 & 231 %1 W
1 50 g a1 Sl ¢ & f ot faw
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AT FAT WET § | AR T
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SHRI M. P. BHARGAVA : Madam, | take
this opportunity of wishing all prosperity to the
newly created States of Punjab and Haryana
and the extended Union territory of Himachal
Pradesh and the newly created Union territory
of Chandigarh. I will be failing in my duty if |
do not protest against some of the remarks
made by my hon. friend Shri Khobaragade
during his speech. He comes from a big State
himself, a big State like Maharashtra, and | do
not know on what basis he demanded a

division of the States of Uttar Pradesh and
Bihar.

SHRI GULZARILAL NANDA : | took an
hour, much longer than | had intended, in
making a reply to the de-

[RAJYASABHA]
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bate. | have, in the course of my reply, dealt
with all the questions. Some of them were
raised again here like reorganisation, creation
of new units and also Chandigarh and it was
stated that we are answerable for that. | will
only say just one word about the matter which
seems to have greatly upset my friend Diwan
Chaman Lall. He seems to be, | shall not say
unduly, worried about it. It was open to us to
follow the course, which he suggested. The
course that we have adopted here wai. also
open to us. There is a good reason. Categories
one, two and three do not stand on the same
footing. About category one there was this
question of having one Member to be allotted
to Punjab. Surjeet Singh was already known to
be in Punjab and among the two, Abdul Ghani
and Diwan Chaman Lall, one had to be
allocated to Punjab, deemed to be there again.
Therefore, the question of bringing in Surjeet
Singh also for the purpose of drawing this lot
was not necessary. This is the answer. There is
no discrimination. Here the reason, that may
not be good enough for the hon. Member.
Number three is also the same—one Member
belonging to the area of Himachal Pradesh and
one to Haryana. There was no need for a lot.

I will conclude with the expression of the
hope and prayer that the two unit* which are
being created will prosper, make rapid
progress and develop cooperative,
neighbourly and friendly relations among
themselves.

THe DEPUTY CHAIRMAN : The question
is:
"That the Biil be passed."
The motion was adopted.

STATEMENT RE STARRED QUES
TION NO. 678 ANSWERED ON THE
26TH AUGUST, 1966

DR. KARAN STNGH'S PROPOSAL ON KASHMIR

THE MINISTER oF HOME AFFAIRS
(SHRI GuLzawLAL NANDA) : Madam, in
reference to the Starred Question No. 678
answered in this



